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J, LEGISLATIVE ASSEMBLY. 
Saturday, 26th March, 19!J7.. 

The Assembly met in the Asstlmbly Cha.mber of the Council House at 
Eleven of the Clock, Mr. President in the Cbair. 

QUESTIONS AND ANSWERS. 

RIYISBD SCALE 0" PAY OF THE SUBOllnINATE ACCOU:,\TS St:RnCE, 
CIVIL AND POSTAL AND TET.J!GRAPH ALDlT OFFICES UNDER 

'!'HB A {'DtTOR GENE:RAL. 

1198. ·Kr. 0hImaD LaIl: 1. Is it a. fact that: 
(a) the scale of pay of the Subordinate Accounts Semee, Civil and 

P08taJ. and Telegraph Audit Offices under the Auditor Genera.l 
WBB revised in 1925 and that the pay of present inoumbents 
in the revised soale was fixed under FundamentaJ. Rules 22-
and 28? 

(b) the pa.y of thoBe who were in Re. 160, 170, and 190 stages (oid 
so ale) was fixed at Rs . .200 (revised scale), i.e., men having 
put in one year, two yean and three ye&l'B' service in the Sub-
ordinate Accounts Service were brought on the same level and 
thus thOle getting Re. 190 got a meagre increase of Rs. 1() 
only? 

2. (a) II it a fact that by fixatiou of pay under Fundamental Rules 
t2 aDd 28, the present inoumbents would reach the maximum in the 1Bt1i 
year of sanice while the new entrant. would attain it in the 16th year? 

(b) If so, do Government desire to remove the dilerence now when the 
pay of the Subordinate Acoounts Service members attached to the Con-
troller of Currency and offioes subordinate to him was fixed according to 
length of service? 

'1'11. Honourabl. SIr ButI Black.': 1 and 2. «(I,) I presume tha.t the 
Honoura.bl~ Member refers to offioes to which the scale of Rs. 00<}-2{)-
600 applies, in which case the reply i. in the affirmative. 

2. (b) There a.re no suoh appointments in the Currenoy DepBriment. 
The corresponding appointments in that Department are those of Super-
intendents, whose pay on the new soale was also fixed under Fundamentat 
Rules 22 and 28 and not according to length of service. 

OPJ'ICE RotT:RS OJ' MUBLIMS IN THE OFFICB 0" 'l'HRD!l'UTY ACCOUXTANT 
GENERAL, PORTS ANtI TELEUUArH8, Dl!lt.HI, 

DUll.ING THE RAM7.4N. 

.. 1199 .• .,. Oham&n Lall: Is it a. fact tha.t the Muslims in the offioe 

.of the Deputy Accountant General, Posts and Telegraphs, Delhi, attend 
( 2843 ) A 
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office during the Ramcan from 8 A.If:. to 1 P.III. daily even though the 
Ramzan may fall duriDg summer or winter? U 10, why is this conC8saioa. 
by a Muslim Deputy Accountant General allowed to the Muslims in that 
particular office while the Mualims in all other Government offices attend 
office at usual hoUl'8? 

TIle Honourable Sir Bull Blackett: The answer is in the affirmative. 
The present Deputy Accountant General is not responsible for the prac-
tice which was started in 1921. The practice has not been authorised 
by the Accountant General who has taken steps to stop it. 

A\.,'TION TAKBN ON TUE R!.COMMENDlTIONS OP THB INDIAN AUXILIARY 

AND TEB.'UTORIAJ, FORcBS CO¥III1'TEE. 

1200. -Mr. 0hIm1D Lall: Has any action been taken on the recom-
mendatiOll8 ot the Shea Committee appointed by the Government to 
inquire into the working of the Auxiliary and '1'erritorial Forces 'I 

Kr. G ••• Young: Action is heing taken ~ give effect, ~ far as pos-
sible, to the recommendations mentioned in p&ragraphs 25(V) (b) and 
;.26(h} 01, the: A:uxiliary.and Ten;itorial Forces Committee's. Report. Action 
on the teID.aUXIng 'recommendatiOns depends on the aanctwn of the Seera-
,tery' of State, wruch i, awaited. 

SJi;J,BCTJON OF CANDIDATES YOR APPOINTMENT IN THE SECOND GB.A DE, 

,  " S(JI'JlBJOll 'bArrlc BJ.ABOH, TZUOB..&PH'Dn-An.TllENT. 

,1201. "Kr. 0Umaa Lau: <a> Is it .. fact that thecolOlUr question is 
-allow(:ld . to oouoi mucb· in selecting candidates fOr appointment in the 
s,eco.nd 'grade, Superior Traffic Bnmch ()f the Telegraph Department? 

(b) If the answer to the above qbestion is in the nega.tive, will the 
.Govemment pleNe statE! the ;.)umbtu' of such appointments sanotioned' and 
~  a~  aD t,be latApril.'l925,. quoting ,the number of a o n .a a ~ 
by Indiana and' non·J:ndiBtl8 aas.i«ning cause forminoritjof Indian elemem 
in ' the. above branch?, . '. ' : , 

, ~ 1I000aable Sir ~ ra .ath, Kitra: (4) No. 

t) ~ b  The number of appointments sanctioned on 1st April,. 1925, w'" 
86. Of these one was held by a EurO'pel/oD an . ~ .~  lndians, ,(including 
Ahglo-IndiaDs who are Indians by Statute). OUt of theBe 84, eouly 2 are 
Indians 'of unmixed descent, and ,82 are Anglo-Indians. The 1e&IIOn ~  
the number of the former is relatively so low is the existing preponderance 
of Anglo-Indiaas in the ranlts from which recruitment to the superior 
Traffic Branch is made., As due regard must' be 'paid to seniority when 
making selections for this Branch it follows that Anglo.Indians ~ l . 
have been selected.' " 

JIr. A. BaDlUWaml Iyengar: May I know, Sir, if any steps have been 
taken to prevent this kind of undue preference occurring in the future? 

• 
fte KOIlOlU&blt Sir BhuplDdl'a .a. Eira.: I think, Sir, I have on 

'Several bcc8sions in recent months informed the Rouse that the whole quel-
tion of the future recruitment of departmental telegraphists i, now engag-
ing my consideration.. 
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ARTIOLI IN TJIE MUSLIM OUTLOOK REGA.ltDING 'l'1I1l FOR1UTION OF' .A 

H ~ LEA.GUE IN NKW ZEA.LAND. 

1202. -Ill. ObNDIIl LIU: (4) Has the artiole entitled ,. Formation 
of a White League in New Zealand" published in the Mu.Zim Outlook 
of Lahore. dated 30th October. 1926, been brought to the notice of the 
'Government? 

(b) Are Government aware that there is a fairly iarge· number of 
Indian settlers in New Zealand? 

(c) Are Government prepared Ito ule their good offices with the Gov-
ernment of New Zealand to curb the propaganda. of this Lellg'Ue so that 
the interests of the Indian settlers may not suffer? 

Mr. 1. W. Bhore: The Honourable Member is referred to the reply 
given by me o~ the 23rd March to Ra.ja Ghanzan£ar Ali Khan's question 
N'o, 11'46 on the same subject. 

ARTICLES IN THE MUSLIM OUTLOOK REGA.RDING THIIPrrlABT,E CONDI· 

TIoN OF MR. SM,nuN, A. ~. l l . OF A'MRITSAR, NOW RESIDRNT 

IN A UCJtLA.N.D, NEW· Z,&A.L,,um. 

1203. -Mr. aUman Lal1: (a) Has the attention of Government 
been drawn to two Rrticles pUblished in the Muslim . OutwOri· or Labore' 
in its issues dated 12t.h and 13th February 1927. wherein the pitiable 
condition of one Mr. Salaman f\. native of Amritsar and now resident in 
Auckland is vividly described? 

(b) If SO. do Government propose to take any action in 'the matter to 
alleviate the u~ r n  of Mr. Salsman, at a ve,ry early date? 

Mr. I. W. Bhore: The HonOUrable Member is referred to the reply 
givenhy me On, the 23rd March, 1-927, to Raja Gh&Z&Jlfar Ali Khan's ques-
tion No. 1147 on the same subject. "  , 
.. I" 

, 

LARGER USE OF RItITISR TYPI'!WRITERS IN GOVERNMENT OPFICES. 
1204 .. "'Mr. Ohamq' Lan: 1. Have Government seen the 'recent re-

port in the press, of an. increase of 400 ~r ,cent. in c»:ders for Brit.ish 
typewriters in England as a result of the King's oomment last year re-

ar n ~ use of foreign typewrIters in that country in. preference flo 
British maJhines? 

2. Will lIhey be pleased to state the number of .(a) Br,itish. and (b) 
American typewriters, in use in Government offioes m IndIa? 

8. Have Government taken B,ny action favotlrB.ble to the larger use 
,of British typewriters in 'their services and departments? 

The ou~abl  Sir BhupendraKath Jlttra: 1. Yes. 

2. particulars are not avai1ab,le of all th.e r ~r l . iI;l ~
nt offices throughout India. ·The collectIon of the mformatlOn will. m-

~l  an amount (')f n ~r  of time and ~on  wholly incompatIble 
with the advaRtage to be del'lved from the spectal census. 

S, The answer is in the negative. 
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. DIPF&lUlNCE BBTWDIN ATTACKED ANIJSUBllRDIN..&.Il'E 0.lCB8 0'1 'EHF. 

GOVBIUUIENT OF b1DIA. 

~ ..• JIr. Ob&maD LaIl: Will the G()Vernmentbe pleaaed to state: 
Eo) t.he names of the attached and subordinate offices of the Gov 

ernment of India? 

(b) the difference between the attached and subordinate offioes· of 
the Government of India? and 

(c) the status of the Army Headqua.rter& and Railway Board offioes? 

ft, KOIIMIrable Iir AleuDcler XudcUm.aa: (a). A list is· being le.id 00. 
tbe table. 

(0) The Honourable Member is teferred to the reply given to starred 
question No. 621 on the 26tb Febl'Ual'J laat.. 

(c) The status of the Army Bead.,uartera-· is very. fully described in 
Chapters 4, 5 and 22 of the book eDtitled "TIle Army in India and its· 
Evolution ", a copy of which will be found in the Library. The Railway 
Board is a Department of the Govemment of India . 

1 , • , 
---1-------·. 

, 
lMal ClurtD.J 0-... DSnater. JIatMJoel o .~ of Aajlter 

1arY". 0ft1. 

JUlJ. ... • ...-.oIIW. Dfreetor. ZoolqIMl 0fIee of Bumlaer, 
bIcUau Itat_ lore... Ia"". On.nuDeDt Pna 

~ a . 

0.08 of tba Dr. ~ Cald'lltta 1II1ut. 
G. (TtlIcrapb'l 
ltnDoh). . 

... ~ Ohtek, ..... , Kbll. 
0 .... - -

a.s. Bl'lIIICb. LfbrartaIa, IlDperlal 0.08 of DIrector of 0.08 of A. G., IWJ,. MIa1 O.ce, .... 
LIbrary. Ar1D7 Audit 1114 WIT 0.0.. biT. 

DIIo .. llaWte. to it. 

TrDatea.. 0tIet, ~. '" A.G •• Blqal. 0btIII Auditor, 5. W. ' 0,0 .. OaIfttt •. I............ JIIIw., . 
fl .•.• .'.DnMb. .,.,.tor.l .... War 0II0e of t-. A. G •• Cbtef Adftor, E. ~ C. 0., "'11&,. 

JIemeIt& Calntta Ref.... BdwaJ. 

..... a.1. Gllllpo :11111. A. G. 
1>" Bl'IDOll (lAte 
0r4JI&1IIl1 Dr.) 

KOy.Seer." Dr. D .• P. I. 

Me.lIell Dlrpctorate. P. 8. V.'. 0 ••. 

J\l4,8. A41'ocate P.8 .. V,'APre ... 
·Oeut'8111'11Iich. 

Aut, t • ~. HeeJ. D., 1. B. 
(Pcrl0tIA1) . 

a.ee of Ult A. G.. 0Mtf A..utor. IJ. t; 0.0., Kuaohf • 
B •• O. P. BaUwIT. •. 

0.0. of the A. G., eO'llI'lllDlllt. :Ium-0.' 0 .. OIWDpore. 
tr. P. fur, Allam 8eDpI. 

Baflwa,. 

0814, or the .... G.. Got"1'Wallllt lxana-O. 0 .• Lahore,. 
C. P. IDIr, E. I .• B. N. 

Baftwa,.. ' 

ome. of Comptmler, OfIlltnlla4Uu (Jotioo. C. 0 •• X.4ru. 
AlAm. lIe14 Batt"aT Ccm. 

et.maticm. 

Oftlo.e 01 the A.G .. ,Q.,YlnllMnt Ellm-I C. O.'nllljfOon. Ma4r.... In.,. II •• 8. Kaho 
ratta Ban".,. 

OIIon ;,1 the A. G •• a ... nalDllnt l:rlmo I KUlt.,,. ~ .. 
PuDJab. iner, S. 1. nail".,. Ollloe •• 
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ll ~ n  preptlrc(\ in 1925 ~bo~ n  AfitaclietiRnd Sttbo,.Alttate"lOllBeeR f1f 'the o ~rn l  of 

India.-I'ol&fcq 

1-' _i 'I 
.  I I I 

Chief Coulroll.r of ,I Oller of I be A. G., I o rn ~  Eumiu· 
follorl'!!, r. S. D. Burma. , er, Rohflkuud and 

I K1UII&01I Bail",a,. 

c.omm ... clal. lut.lll-Chief 1118peelor M I Ollee or tb. A. G., I Govemmeat EZlUIlm-
~ .. HlueH III India. Bombay. er, B., B. .t C. I. 

I  \ Rail",a,.. 
~~ rollu of Pat.,lltl A"dit Ollloe, BomNy· o rn ~ . Kumm· 
aud Dol1rno.. De Tel 0 pm, II tor, G. 1. P. RaD"'1I1. 

Tar"B0ar4. 

Boheme. J 

,000.e 01 XeUoPOll- Cbiet IllIpeI)tor or Audit. otIee, Lloye4 Kb1ber BaIlway Oon-
tan '. tChaplafn, ErpIOllI1'e... I Barrage and Caw \ It.I'1lCUOIl. 
, CalI!atta.: OOllltneUen. 

·OCIoe of Pr .. , .81D1nr Dtftotor Genl. of Audit otIoer, IDdiaIl GoTel'llJ1ll1lt IZIUIlIlI-
CbtJllaiD. Ch. 01, Oble""'.. sto_ DlJl&rtmmt, er,Burma AaIlwaye. 
&lollalld; Calcutta. 

Reglltrar of Dloooae, Cont.roUe.r 01 P .• S. a. otIce of tbe A. G., Govel:Dlllellt lumtn. 
CaIoutta. !It.unp. (C. P.O.). P. "T. Ir. B. and N. 'Welt-

ern BaBwa1. 

D. G •• I. M. S. 8I1p4tg. Burlneer Olllel of the D. A. G .• ObJef Auditor. 11:. I. 
Imp1. Circle, Simla. P • .t T •• Delb.l. BaIl".r. 

A,r • .1.4.,10.1'. D. G., P • .t T. • Olllelol the D. A. G., Coat·roUer o ~ 
P.&T •••• gpar. l'tIIO,. 

DJr. Geul. of Arab.o- Qeologleal. 811"1' ot 011108 of tho D, A. G., Dr. O. C., 80.,. 
lon. llldia. P • .t T., JIa4rH. 

811".,.411' Genl. -of Ceut.ral Board 
India. Revenue. 

of Ollloe ot t,he DJ. A. D1. C. C., NGrtber1J 
G .• P . .t T. (po.tal India. 
lIftneb). 

1\ 

lblJ'UN!, OF .t.: SUM 0' MOlliBy'JUCCOVBlUIlD . ~  K. V. RAIJUR, .. 
... POSTA):, CLtBX UTHB NILGIJLl DIVISION. 

1206. *lIr. ObaD1&D Lal1: (a) Will the Governmep.t be. ple.QSed·to 
state if it is a a ~ that under instructions from' the Madras Audit dfBce, 
a sum of Rs. 9'·9·0 was recovered from Mr.K:t V. RamiaJa, a postal 
clerk in the NUgiri Division, on the ground a.~  period of· a break 
irom the.llttJaDecember 1906 'to Slst January 1907 in his o o ~  ser' 
me was wrongly oondoned and allowed to count for inoreD;lel1ts ~ tIae 
time·soale? 

(b) Did Mr.l{. V. Bamish subsequently produoe n~  to ahow 
that during the period of ~ a  break he was on authorised.,le.8ve o'f. absepce; 
and was not tha.t evidence admitted by the r or ~n ral of Posts and 
Telegraphs and the pay of the official refixed again counting the period 
of· that break to'fVardl inorements? 

(e) Did Mr. K. V. a ~ ~ l  to the r o l ~ on· the 26th 
December 1924 for the refund of Re. 97·9·0 recovered from. him aDd W&.8 
'biB r~u  refuted? If' SO,' on what groUlldI? 

(4) Are Government now prepared to direct the refund of the amoont 
to the offioial? If not, why? 



LSGISUm. AlIBIIBLY. 

'lilt JIGGOarable IIr.BhlqMtlldla .aua JIUra,: (II) Yea. 
(b) Yea. 

[26m MAB. 1921. 

(e) The refund was refused because the orde1'8 aanotioniDg the CODOeI-
lion of allowing authorised leave without pay to count for increments did 
not authorise the drawal of a higher rate of pay in respect of any period' of 
Benice prior to the 1st April 1922-the date of those orden. 
(d) As Mr. Ramiah has not submitted any representation to Govern-

ment against the final decision of the Director-General which was com· 
municated to him more than two years ago Government do not propose to 
take any action in the matter. 

ALLBGATII)J1S AGAINST Ma. GOVllTDAN N.Ala, ACTING HEAD Cr.1tBI: or 
TilE NILGIJlI POSTAL DIVISION. 

1207. ·Mr, Ollamu LaIl: '(II) Will the Governmeptbe plleaaedto 
state if it is a fact that Mr. M. Govindan Nair, the present acting Head 
Clerk of the Nllgiri Postal Division, was reverted in 1928 from the am. 
mated cadre of Inspeoton and Superintendents' Head r~  and that one 
of the caules of his reversion W'8S that he submitted a false diary for July 
1928 when ~ was acting 88 Inspector of Post OfIices. Ooimbatoi'e Sub'-
Division, by not noting his journey to Erode, a place beyond his jurisdiction 
in it? . 

(b) Is it a fact Mr. Govindan Nair waa again taken 88 Superintendent'li 
Bead Olerk in '1926? If 80, a~ was the reason" -

81r CJaaen BoJ: (4) and (b). The Ho~urabl  Member's'attention is in-
vited to the reply given to Mr. M. K. Acharya's question No. 784 on the 
7th March 1927. 

TtKB-TZBT 01t11B RAILWAY MAItSBJlVICB. 

1208. *Mr. 011'''''' LaU.: ~  Is it A. fact that the Deput.uOll af the 
AlI.India (including Burma) Postal and Railway MaU Senice Union pointed 
out to the Honourable Membel' in March 1925 that the time-test for the 
BAilw&J Mail Senice was defective and mentioned some of the items of 
work that; were ~ included in the time-teet'? '  , 
(II) w .. this mattet discUfs8d at one of the aDDualeonferenees of ~ 

Be8ds of Oirolet held .. Oaloutta? 
(cr) II it a fact that they reoommended that lOme item. Dot fOUDd ill 

the then exiltiDg time-te.t should be includeCl In t;he time·test fDr the Bell·, 
way Mail Service? 
(d) I. it a fact that, the above recommendatiOl1. wu a.ooepted by fb. 

Government ancl iDcreal8d stat! sanctioned in certain o1!loea and I8Otlou,; 
aDCl that the ~ o or General aft8rwards iSlued orders not to include ~ 
DeW items in the time-test? 
(.) What i. the reuon for refusing to include in t;h. time-teat the items 

of work not covered by it? 

:fte m»aounble Itr B1LuplD4ra .aUL 1I1Cra: (0) Yea. 
(b), fe), (4) and (6). The facts are ... tated in tbe reply given b} lilt> 

to Mr. N. M. Joshi'. unstarred qu.eation No. 96 on ~  16th ~r uar  
1811. '  '  " 



QVB8TIOKI AND .urlwas. 

PROVISIO. or ELBO'llIC FANS IN TIIB RAILWAY )tAIL SIB.VICB O'PICR 
IN MADRAS, ETC. 

1209. -Mr. Ohamu LaD: (a) Will the Government be pleased to 
a~  (1) ~ area .of the space provided for sorting work in the Madraa 
Railway Mail Servwe and (2) the number of men inoluding inferior service 
engaged to work there? 

(b) Is it a fact that fans are not provided in the Madras Railway Mail 
Service office? 

(0) Was any representation made &'0 far back as 1924 for the installation 
of fans; and if the reply be in the affirmative, what action was taken? 

(d) Is there a Post Office named "Park Town Sub-Oftioe" in the lame 
building where the Madras Railway Mail Service is located? 
(c) How many men including postmen and inferior servants are em-

ployed in the Post Office there? 
(f) Is it a fact that fans' have not been provided in the Post Offioe? 

(g) Is it not a fact that there is eleotric insta.Ilation for providing lights? 

If the reply be in ~ a.ffirmative,will the Government please sta.te ~  

fans could not be provided? :  . 

(h) Do Government propose.to oonsider the fiueationof providing fana 
before the next summer season commences? 
Sir Quen Boy: (a). (1) 5625 square feet, (2) 149. 

tb) Yes. . 
. (0) Yes. The question of providing electrio fans wu taken up. but had 

later to be. held in abeyanoe in oonneotion with ~ lar r question of mak-
ing additions and alterations to the building in ordeJ' to ~o~ or  
acoommodation for the office, as it was undesirable to put up an electric 
fan installation at considerable expense whioh might 110t fit· in 1rith the 
fi!J.al arrangements for the distribution of accommodatioo. 

(d) Yes. 
(I) 60. 
(f) Yes. 
(g) Information is not readily available. why fans were not provided when 

t.he electric lights were installed many years ago. 

(h) I am already dealing with this matter. 
. ,..r to ,  ,  , 

• 
.',.. ",1 

AMOUNT or ~  ALLOWANCE l'AID TO INSPil:O'I'OR8 01' POST 
OI'PICES IN MADR.6.8,80KB.6.Y AND CALCUTTA. 

1210. -Mr. 0hamaD LalJI: (a.) Will the Government be l~a  to 
8tate the amount of conveyanoe allowance paid to the Inspectonr of Post 
Omces in Madras City a.nd to similar c1u8 ofetnployeeli' in Bombery and 
Oaloutta? ' 

(b) Are the Government aware that the conveyance charges, at Madras 
ce not les8 tha.n those at BOilbay and Oaloutta? 

(0) Is the price of bicyoles lower at Madras than at Calcutta and Bom-
1:;ay, and if not. what i" .thereason for ~ n  a lower conveyance allow-
Doe a~ Madte.s t 
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SJr Gul.. .".: (a) 1heToWJi l!DapectOl'8 of Ppet Offices in Madra.. 
~  Il.ro gra.nted a. conveyanoe allowance of Rs. 20 eMh a mont,h; those 

in the cities of Bombay and Calcutta. Q. on an llo .n~ of Rs. 80 
eRe h A month. ' 

(b) No. 
(c) I have no infonnation, but the question of conveyanoe allowanoe 

in Madras City '1'ill, be re-examined. 

RE:WOV.U 0' TUB, . ~  B.lZ4B POST O"II.E IN MAURAS TO 

, ,.& IIOBE SUITA.BL¥ BUILDING. 

1211. ·Mr. 0Uaa&D LaU.: (do) Will the Government be pleased to 
state the dimemion (length, breadth and beight) of the hall in whioh the 
Flower Bua.r Post Offioe in the Madras City is loea-ted? 

(b) How many oftioials including inferior servants are working in the 
office? 

(0) What i. the space oooupied by table .. , chain and almirah.? 

(d) In what .,ell wu the building first oooupied for the Post Oftice aacl 
what wu the strength of the staflof that office at that time ? 
(,) JIM there been tmy inareue of aecommodation for Poet Oftice 

work? 

(f) .Are Government aware that the prelent building ia unauitable for 
a Post Office owing to (1) congeltion. and ~  unhealthy oonditioo? 
<I) Ie it under oomemplatiQll to remove the p_ omoe to a more 'Iuitable 

building? 'If 110, 40 GoYftDIDeDt PftIPOI8 ~ ftJ*Ilte the 81a"-1 
, ,1Ir 0 __ .,,: (a) Leogtb '80 feet. 

,BrMdth 1& f .. t. 
Height 10 feet. 
(b) US, of whom 18 work at one time. 

(c) 211 square feet. 
(d) On the 4th Ootober 1908. The strength of the offioe stat at the 

t.U;ae wu 6., 
(,) No. 

(f) Yea. 
(g) Yea; to • departmenW buflc1JDg una. oonatructioo ~ will bt 

ready, for oo . ~ ia; ~ . 

INCI'EA8E or THB ESTABLI8DKBNT OJ THE CORRESPONDENOE DXl'.ARTllENT 
, '01' ~ . ~~ a a GOBan PttH OPlPYCB. . 

-, ~. .r. 0lt"n&D t.B: (a) HaY8 the Government received az:t' 
proposal to increase the establishment of the Correspondenoe Department 
91, . ~  Madras General POit Office 1  . 
(b) II it II. fact that the aano&ne4 8lltabH¥mentof. ill. Correepondeaoe 
~r n  il 28 clerka? .  , '  .  . , 

" .. (c) Is it a !.ot tbf.t reaerve olerltl are atta,ched to l orr oll ~ 
Department for the oorrelpondenoe work in addition t. ~ l ll  

-taft? 
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(d) 1& it a fact tha.t IlS Brule 35 men sre engaged ion correspondence work? 
(e) Is it afaottha.t 'in leave vacancies reserve clerka from other depart-

ments a.re brought to the Correspondence Department to make up the 
strength of 35 working men? 

(j) Are Govemnient prepared to consider the questi&n.Qf increasing 
the .. number of clerks in the Correspondence Depa.rtment of the Madra. 
OeneraJ Post Office? . 

Sir QueD Boy: (a) No. 

(b, The SWlctioned clerica.l sta.ff is 29, inel uding thtt head clerk. 

(c) The services of any reserve clerk ava.ilable after lee.ve a an ~ 

have been fined are utilised for work in theCorrespondenoe Department ... 
in other depa.rtments. 
(d) No. 

(e) No, 

(j) There a.ppea.rs to be no resson to do so. 

NUMBEB OF SELECTION GJtADI!I .. ~ PPOU1TJlBNTS IN THE COBJtESI'ONDENCE 
DErAJtTMINT OP TIlE CA.LCU'M'.6., Boll' BAY .6.ND M .. mB.A.s GENERAL 

POST 0'1':[0&8 . . 
121H. -Ill. Ohaman Lal1: (a) Will t.he Government be plea.sed to sta.te 

the number of officials with the number of selection grade appoiDtmenu in 
the Correspondence Department of (1) the Oalcutta General Post Offioe, 
,(2) Bom.80Y General Poet Office, a.nd (8) Madnw General ~ . Offioe? 

(b) Is not the CotTesponderioe Depa.rtment divided into groups? 

" ,(c) Will the 'Gov.8l1lment be pl6$88d to st. the Dumber «&\lOh SJ:'OUP!' 
,1Jl each of th.e above omeea and the number ofolerka attached to eeQ. 
group? 

, Jtl} Hay,S Govemment oon ~ the u on a l on ~ ~ o on 
gr e .. appomtments for the clerks lD charge of groups with five or more 
olerks?, '  , . 

Sir Ga1leD' :ao;:. «(I) 

• 
-"--'" 

(1) Calcutta O. P. O. 

( 

t 
.. 

iI) Bombiy 

~  1.tadru 

i 

(b) Yes. 

" 

" 

-

" . 

Se1er.tlOI) 
. , gtW 
B ppoilltJnontB, 

• 

l 4 

. 8 . . 
1 

I 
• 

• 

Thno seale 
. 'i 

cl8l'ieal 1'.1. .. , 
o~l ~ ,- " , 
--_ ....... -_. i 

100 
" 
lOi 

109 
, 

117 
.. \ 

28 29 

, 
; ; 

(0) A sta.tement furnishing the desired information will be sent toO' the 
. l l~l  Member. 

(d) The question if! under considera.tion. 
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All'l'IOLil UlmBR THE CAPTION rc SA VIlfG8 ~ DBP ARTJlENT" IN THE 
SIIPTEKBBK IssUE OF THE GaNERAI. ~. a or THE 

MADRAS CIRCLE POSTAL UNION. 

1214 .• JIr. 0b.am&Il LaIl: (4) Has the attention of the Government 
bfIeD ,drawn to the editorial article under the caption .. Savings Bank 
Department " published in the September issue of the General Letter of 
the Madras Circle Postal Union? 

(b) Are the items of work described in the said article not inoluded in 
the time-teat and not actually taken into account in calculating the staff 
necessary for Savings Bank work? 

(0) If the reply be in the affirmative, do Government propose to include 
them in the time-test? If the answer is in the negative, will the Govern-
ment please state how the aforesaid work ~ done' . 

Sir GlDen Boy: (4) Yes. 

(b) and (0). Some of the items woe covered by the time allowances for 
items included in the time test and the perfonnances of the work involved 
by them is thus provided for. A number of items do not appear to be 
80 covered. The matter will be examined. • 

'SUCTION 01' ADDl'rIOIUL Sf"PF '01. TBK SA"\'INGS ~ ~ ll. .  

01 TBB MAD1LAII GBJfBRAL P08T OnIoE. 

1215. -Mr. 0hamID LaIl: (4) Will the Government be pleased to 
state (1) the number of active SavingsB&nkacOOUJ1k in the Madras 
General Post Office on 1st April, 1904 and 1st April, 1926. (2) the daily 
STelI'I8e number of savings Bank deposita and withdrawals on 1st April. 
19M and 1st April. 1926, and (8) the strength of the clerical staff in' that 
department on 1st April, 1904 and 1st April, 19261 

I: (II) Waa the Itaft augmented in proportion to the increue of work? If 
•• :,why? 
(0) Is it not a fact that the staff was o\"erworked all these yean? 
(4) W 88 any proposal for increaae of staff received by·the, POitmuter 

General, Madras j and if 80, what action waata.ken thereon? . 
(e) Do Government propose to instruot ~ 88Ilctioning authority to 

upeclite sanction of additional ltd? 
Sir CJUlIII J&oy: (6). (1) 24,470 and 88,917. 

(2) Depositl 152 a4it"24O and withdrawall 109 and 168. 

(8) 9 and 9. 
(b) The Postroaater-GeneraJ haa reported that the stJ!ength in ~ wu 

fixed apparently on a wrong basi8, with the result that the Savings Bank 
Department W&8 over-staffed. The number of clerks wu reduoed to eight 
in January 1925 and again increaaed to nine with effect from the lit April 
1926. the number in each cBle being that found to be justUled on 
ltatJstios of work. " 

(0) No. 
(d) A proposal bat been received by the Postmaster-General m4 Is 

tmder a na~on by him. 
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(6) The Postmaster·General will be requested to expedite his examina--
tion of the matter. On receipt of his report, the question whether any 
additional staff is required will be decided. 

NUMBER OF CLERKS EMPLOYKO IN BA.CH DEPARTMENT 01' THE CALCUTTA, 

BOMBA. Y A.ND MADRAS GEnRA L POST OPFICES, ETC. 

1216. *1Ir. Ohaman Lall: Will the Government be plea.sed to lay on 
the table a statement showing (1) the number of clerks employed in each 
department of the Calcutta, Bombay and Madras General Post Offices, 
(2) the number and the scale of selection grade appointments in 
each department of the Calcutta. Bombay and Madras General Post Offices, 
(8) the number a.nd the Beales of selection grade appointments and th.e 
number of clerks employed in each of the selection grade Town Sub·offices-
in the cities of Calcutta., Bombay and Madl'88. 

Sir Gana Boy: Statements furnishing the desired infonnation will bf" 
sent to the Honourable Member. 

NUMBER \.Ip TOWN SUB-O,FJeES IN MA.DRAS CHY WHICH lUSTIFY 

SilJ,ltCTION GRADE ,ApPOIN'l'DN'l'II. 

1217. *1Ir. Ohaman, LaU:(4)Will the Gov4m1ment be pleased to 
state the number of town sub·offices in, the Madras Oity which according-
to the principle laid down by tbePostal Enquiry Committee of 1920 justify 
selection grade appointments, but which are at present i,n. charge of ofBciaIs 
on the time-scale of pay? 

(b) Will the 'Goverhtnent be pleased to state' why those officeS have 
not been raised to the status of selection grade offices? 

Sir tIulen Boy: (a) I am not aware that there is any such office in-
,Madras City. ' 

<,b) DOes not arise. 

INADEQUACY OF THE NUIrlBBR OF SELECTION GRADE ~ o  

IN THE .~ .  GEN&ltAL P()!!T OP'PIOIS GROUP. 

1218. *1Ir. Ohamau L&l1: (a) Will the 'Government be pleased to. 
state if it is a fact that in many of the important town sub·offices and 
departmellts of the General Post Office in Madras, there is only ",ne 
appointJ'D4ilnt in thegelection grade, QDd tha.t the Deputy  Sub·Postmastera 
and the Joint Head Clerks are placed OD the Qrdinary a ~ of pay? 
(b) Is it a fact that the Deputy Sub·Postmasters and Joint Uead 

Clerks do similar work to thllot performed by the Sub·Postmasters and 
Head Clerks and are in charge of offices and departments when the latter-
. are off duty? If so, what is the reason for not placing the Deputy' Sub-
,Postmasters and Joint Head Clerks in the selection grades? 
, (0) Was not the inadequacy of the number of selection grade a.ppoint;· 
ments in the Madras General Post Office group placed' before Sir Gec.,ffrey 
Clarke and Sir Ganen Roy J:Jy the deputation of the All·India Postal 
and Railway Mail Servioe uni.on, Madras CirCle $nd dldnot they reply 
-t!J.at the o n ~n  ~oul  bf' inoreased? 
,. . (d) Will .the Goverwnent ,be pleased to state whether effeot will be 
given to their assurances? If ~  when, and if not, why? 
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. Sir Ga.QeDlto,: (a)'i.9 (0); The facts are being ascertained and a. reply 
will be sent t6· the Honourable Member as soon 8S possible, 

(11) The question of inadequacy or otberwi1:lo of the number of sclcctiou 
grade appointments in Madras Cit.y has been oxamined ever since the in-
troduction of the time-scale of a~ in September 1920 with the result that 
the number has in the interval been increased from 18 to 29. The ques-
tion ·Of further additions to select.ion ra ~ posts will receive due consfdera-
tion from time to time. 

~  INFLICTED BY LJEl'TEN A.NT SHl11UT AId, SO'E&IN'I"KNOEX1', 

RAlT.WAY MAILSEltVICE, "T" DIVISION, 

1219 .• :Kr. OhamaD La1l: Will the Government be pleased to 
lay on the table a statement showing the various punishments in1lictec1 by 
Lieutenant Shujut Ali, Superintendent, Railway Mail Se"ioe;"T" Divi-
.mon, from the date he 68sumed charge of that division to the Blat Jan· 
uary, 1927 and the various punishments infficted by his predecessors dur-
ing the corresponding period on the officiala of that diTiaion with the names 
-of the officials and the nature of the offeJltle committed by each? 

'fte 1lOD00000able SIr BhupeDdra· _. "a:· The ·answer is in the 
n ~  The compi1ati?n?f t,be a~ n  will require an expenditure 
.f)f l~r and money which 18 not. JUl'Ittfted by the {)ublic ad'Va.ntage to be 
gained from 8uch compDation. . 

. P&OTI8ION OF ElJK)TIUC Fus 1111. THEP08T OnJCD III ~  
CITY. 

In<>. -Mr. ·0hULIa LIU: Will the Government·be pleased to 
~ a  if electric fans will be fitted in the Post Offices in the Madras • Ciily • 
where they have not been provided for the use of the l r ~ and postmen 
staff? If so, when, and if not, why? 

StrOUd Boy: Electric fans or punkhaa 81'e either already provided 
-or will be provided for shortly in 19 offices. The nece&sity for punkh8+1 in 
-other dJices is being considered.. 

MAXIJlUM SAJ,Un or THE BEAD CL1UtK to TBlDAs8JlfTAlfT COLt,20TOlL 
~. 0' boo l .~ I_HI UNITED PlLOVINOI8. • 

,1221. 'Saidar Clu1ab 1tDP: fa it a fact' tbat the ll;1aximUIQ. 6atary 
dra,''fn by the Head Clerlrto the Assistant Oommissioner; Ineome-tax, in 
.tbe n~  ProYinces, is muc;h tess .than the manmum salary drawnb, 
the lie ad Clerks to the Asaistant Commisaioner in the Proyinoes of Basgal, 
"Bombay and Punjab?· If the an.swer be in the aftirmative, wll1the Goy· 
emment be pleased to state the maximum salary drawn b)' the Head 
·CJerks in the United ProTinces and other provinoes aad ... te 'he realon 
-for this difference in the scale of pay? 

ftlBODou&b1e SIr B .. BlaeJIett: n:e &nAwer. i, ~ tlte n . ~. 
Except in ~l u a. and in Bomba.y .city the l~rn l. .P.1· of lIuch clerlW 
is lower ill' Bengal Bnd Bombay than ~ the United Provinces. Tn the 
Punjab the maximum pa.y of two'suchpOflts is l ~ r than In the United 
Provinces, and the maximum pay of one post, lowel'. 
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'l'JtA.VEr.J.INO Al.r.O'oHNCE OF CLERKS DRAWING S,.LAUER OF Rs. 11)0 TO 
Rs. 200 IX THB INCOME-TAX OFFl($H IN 'l'HZ UNIT.KlJ PROVINCES. 

1222. ·Sardar Gulab Singh: Is it a fact that tbeclerks in the Income-
tax Offices, United Provinces, drawing a salary of Rs. 150 to Rs. 200 are 
treated as third class officers for the purpose of travelling while the other 
clerks drawing the same amount of pay in the same province serving the 
Local Government are entitled to second class travelling allowance? 

The Honourable Sir Baail Blackett: Clerks in the Income-tax Offices, 
Uvited Provinces, drawing a salary of Rs. 150 to Rs. 200 are treated as 
third class officers for the purpose of travelling. 

PROJlOTlON OF HEAD CU:RKB OF INCOMB·TAX OFFICES IN THE UNITED 

PROVINCES ro THE POST 01' ASl'i18TAN'l' INCOME-TH OFFICElIR. 

1228. ·Sarcl&r Gulab S1qh: Is it a fact that the Head Clerks of Income-
tax Offioes in the Provinoes of Bombay, Bengal and Punjab have a chance 
of being promoted to the post of As8istant Income-tax Officers? If the 
&nswer be in theaffinnative, is the same practioe permissible in the 
United Provinces of .Agra. and Oudh? 

ft. Honourable Sir Bull BlAckett.: It is open to a Commissioner of 
Income-tax to appoint any suitable person as a permanent Assistant 
Income-tax Officer with the powers of an Income-tax Officer, (if such 
posts exist in his Province). subject to the approval of the Local Govern-
ment in each oase. 

,. PI.ACING or ORDBIS POR RAILS WITH FIkMS OTHER THAN THE TATA 
IRON AND STOI. COJIPANY. 

1224. ·SIr Walter Ww.on: 1. Are Government aware that other steel-
making interests in India are seriously concerned at the prospect of bem, 
unable to get any Government orders for nills within the ne%ti Ie-ven 
years owing to Government acceptance of the Tariff Board's recommenda-
tion that all the RailWlay Board's requirements of rail. should be bought 
from the Tata Iron and Steel Oompany over the next 7 yea.rs? 

2. With reference to the statement of the Honourable Sfr Oharle. 
Innes in the Steel Industry Proteetion Bill Debates that Government 
hoped t() •• get new firms I8Ild new capital to engage in tha6 industry". 
will Government please state whether there will be any· opportunity, and 
.if 90 to what extent, for other firms to make and sell rails to Gov-

~ n  within-Bay the last ~ years of that period? 

The Honourable Sir Oharl.. Innes: (1) I have had eme representatioo 
to this effect from 1\ flrm which is not making steel nor even iron. 

(2) The answer to this question. depen?s, of course ~o~o  extont on 
the probable requirements of Indlan Railways for ratls 1D 1982-88 and 
1938 84 I think however, ,ihat it ma.y be taken that during the 7-year 
• eriod the great, bulk of Indian requirements of ra.~l  will be met by ~  
~a  Iron and St,eel Company and that new firm$ 10 the first year or tv. 0 
aft-er they ha.ve begun produCltion will have to concentrate on other 

ptoducts. 
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. MPoXOBlAL TO HIS EXOIJ,LB1fOY THill VIouor PIWX MB.. SATYBNDlt4. 
CHAND ...... Ml'rtu, .\ POI.ITIo.U, DBTBNU. 

1225 .• JIr. CIa,.. Pruad SlDjll: (4) Is it a. facb that the following 
memorial, dated Mandalay, the 20th October, 1926. waa received by the 
o rn ~n  from Mr. Satyendra Chandra Mitra: 

.. To HIB EXCELLENOY THE GOVERNOR GENERAL OF INDI!z. IN 
COUNCIL, DEJ..HI. 

}UY I'e Jl'LUSK Yow Exo&LLBNC'f, 

I have the honour to Btate that. I have been elected a. Member of the Indian Legisla. 
tlve Auembly, but I am a detenu confined in Mandalay Jlliil, Bul'Dl&, under section 11 
of the Bengal Griminal Law Amendment Act, 1925. I take the earliest opportunity 
to bring to Your Excellency's notice the fact that I am &Ilxious to take the oath of 
111legiance to the Crown .. contemplated by Hction 24 of the Legislative AuembJy 
Electoral Rolet, and aleo'to attaDd tbe Auembly me.tingl, and to take part in ita 
deliberatione .. a Member. 
It would not be ·altogetbsr out of place to meotiOll her. tbAtclet.eDoB under the 

'B8Dpl OrimiDAl La. ,A.lD8Ddmeat. .Act. 1925, .ue allowed OCICaIIioJlal leave of .absence 
from Jail to OOIlCIult their Clivi! suita, to aJlpe&p for University Examinations, to attend 
IJ;atlA or ~ o  to attend on their lick' relatiON, or to took afur .. heir 
family affairs. I was also allowed when I was detained in a Calcutta ·Jail, to conlUl\ 
my eye Burgeon in hi' private residence.. 1 

, I·,a.erefore pray. that Your Excellency may be . l~  to grant me the moat 
flUlclameAtal and legitimste right. of a nbjectto .,..,. all~ o  to Iii. &..reign, 
aDd t.hat· I may be allowed to atAlend tbe inaugnral meeting of the frelh1yelectecl 
tndilln . Lor' lat.ive .A_bly to be held for t.he lirlt time .in the. newlT. built. Imperia) 
<*,. whie will he alUllqUtl event in the hiet.ory of IDdia. I. am . taking "hi •. llbert,. 
of approaching Your ExcenellCY as the highest authority in the land at leut 10 far .. 
mattere of internal administration &l'e conCerned· ... 

(b) Has any petition from Mr. B. C. Mitra', election agent been 
reoeiWld 1M the 1'efUll.d of bia deposit mOl1ey; aJidif eC? has the money; 
be'en refunded? " . 

Xr.J,. ~~  (0) A memorial to that l ~  was received by the 
JlO:Vepuxl6nt of InClil). " " .', ,;, ". . 

~~ b  'An a~ ~ . ol  for . ll.~ t'etund ,of the deposit was made to the .l l~ 
-Wmingt)fIioerand wae· rejected",· ..' . 

tr. 'Jtr: ~ . a l  ~ . laRk' the Honourable, Member· why no favour.. 
able acticit{ W'a8 tuen in'regard to this memorial? 
. ". Jlcm01lAltle. air' ~ l r Kud.d1m.an: The memorial in question 
"u ··IAmt· fG the· Bengal o~r  under whose ordera the pt\l'Bon in 
n'U8stion Ii"" beeD' detained. . 
.'1 • 

Mr. A, J&&quwam1 Iyeapr: May I know whether this memorial was 
. actually pl8ced before Hi, Excellency "the Viceroy before being forwarded 'I 
'.l'he Honourable Sir AllDDder Ku44lman: The method of dispoF.lal of 

ibusiness in the GdVernment of India. ia a confidential matter which. my 
Honourable friend may rest &8S1,l1'OO, 1 shall not disclose under any circum-
,JtanCe8 whatsoever. •  , 

. " JIr.Gal'a Prua4 8in&h: With regard to the answer to part (b) of the 
1Jueetion, is it a lact thl\t under exactly similar circumstanees the Govern-

n~o  Bengal. in ~  refunded the deposit money of Mr. S. C,. ~ ra 
,t;hOUfhhe waa· not gIven an opportunity thon to ta.kehfs, oa.th ? 

lb. ,L. CkIbaa: The Government of India have .DO iniorm.ation on the 
'Subject; ADd I cannot undentand under what rule they did it. if they did. 
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Mr. Ga.1a PraIa4 8tDgh: Mr.S. C. MItra hal .written to me to that 
~ . 

1Ir. K. O. -8011: Is it intended th"e.t the deposit money should be 
forfeited in this instance? 
1Ir. L. Graham.: No orders ha.ve been made for forfeiting; and though 

tha.t might be done by the Governor General, he baa not done 80. 
JIr • .A. ltaDguwami IYlnIR: Ma.y we know whether the Governor 

Genera) has this matter under consideration? 

JIr. L. Graham: The malcing of an order of forfeiture? 

JIr. A. ltaDlUWamJ Iyqar: Malcing an order of forfeiture or refus-
ing the refund-whichever way you put it? 

1Ir. L. Graham: It is not a question of refusing a refund because thai 
does !,lot arise under the rules. It is possible to leave the matter open 
till the gentleman in question. has had an opportunity of tlttending this 
House. 

1Ir. A.. ltaDgaawam1 IyenIR: Having rega.rd to the statement recently 
made by the Honourable the Home Member, may I know whethel' the 
question of his attending the House is going to be reconsidered by the 
Government of India? 
The Honourable Sir Aluander KuddJm.aD: That, Sir, is a matter 

which rests with the Benga.l Government. , 

1Ir. A.. Rangaswami Iyenlar: I want to kn<?w whether .the question of 
Mr. S. C. Mitra being able to attend the Legislative Assembly 'Sessions 
here is a matter which does not concern the Government of India, or whe-
ther the Government of India are incompetent to deal with the matter? 
I' . .'. . ", 

The Honourable Sir Aluander Kudcltman: The Government of India 
are perfectly competent to deal wiih all matters which are in their discre-
tion, and the question of the attendance of the Honourable gentleman 
will automatically arise n the Government of Bengal with'drem the order 
they have made against him. 
. 1Ir . .A. Rangaawa.mi Iyengar: May I know whether having regard to 
thA policy which was declared by the Honoura.ble the HoriifS' Member the 
otber day in this HOUge in regard to these detenus, tht!l question of r~ 

Mitra's being permitted to attend the Assembly under similar conditions 
.in pursua.nce of the sorne policy, is going to be examined? . 

The Honourable Sir Alu:ander Jluddlman: The Honourable b~r 

does not ·remember what I said. 1 said that as regards Regulation m 
r n~r  Governor ·General in ~un l was ~ authority r o~ ~l . 
1 ruso said as regards the generalpohcy followed m the Bengal Criminal 
Law Amendment Aot the Governor General was also directly responsible. 
But 1 made it perfectly clear that the case of individual persons under 
the Bengal Criminal Law Amendment Act is a. matter for the Bengal 
.oovernment. 

Kr A.. Rangaswami Iyengar: I h,*ve again to ask, Sir, whether the 
Honou~bl  the Home Member doe. not consider that the question of Mr. 
Mitra's attending the la.~  Assembly is a matter which oon~ r  the 
Government of India and as suoh whether the Goverpment, of India should 
not move' in the matter, even if. necessary by asking the Govornment of 
• Bengal to tuke the neressa.ry action? 
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The EODoarablt Sir. A1uandtl Kuddjmaa: I dare HAy that will be per· 
factI.}' open to the Governor General in C(lIllH·il it Ill' ~  dpl'ir('''' I 11m noli 
prepared to make any statement on the matter, however. 
Mr. A. Banganramt Iyengar: ~  I know whether the Government 

of India a.re prepared to oonsider it? 

'l'heEoDourable Sir Alaaad.er lIuddJman: We are always considering 
the question of the releaie of these persons wherever possibk in the 
interests of public safety. 

Mr. Gay& Pruad 8IDJh: Do Government consider that it is an honest 
and proper course to stop Mr. Mitra from taking the oath of allegiance and 
then to forfeit his deposit money? 

'1"hI lI0D0ur&b1t Sir Ala&llder Kuddim&n: As regards the forfeiture 
of the deposit money, I understand from my Honourable friend t,hat there 
ie no question of the forfeiture of the deposit. 

Mr. E. O. -IOIY: Is it 1:\ fact that Mr. Mitra was under detention under-
Regulation III before, and tha-t an order under the Bengal Criminal !,IlW 
Amendment Act haa since been substituted for it? 
'l'he Boaoarable Sir Alev.nd. Kudd1ma.n: I think that is right; speak. 

ing from memory, I believe that that is RO. 
JIr. It. O. -tog': Wha-t,w88 the object in allowing the order under 

Regulation In to be substituted by an order under the Criminal Law 
~ n n n~ Act? 
!.be lEDDoarabIe 8lr jJepader Jludi"mq: In order, Sir, that, if th. 

conduct of the person was of such a character, he might be detained under 
a less severe fann of detention. I m&de it clear the other day, 
Kr. It. O. _ .. : 11 it. a faat that one of the (.>bjects,of Government in. 

allowing this substitution to be made was to avoid the trouble of answering 
qUflsti0D8 on the floor of this House with regard to this question l' 
!'be .0D0aDIM SIr Alauellr KlIMtmaa: No, Sir. R&d that beell. 

the object of the Government. we would ha-ve transferred all Regulation 
Wprisoners to the Bengal Criminal Law Amendment Act. 
III. E. AJuaN: lIaa the Government of India. any knowledge that the 

Dew Governor. Hie .ExceUency Colonel Jackson, who is arriving in BengtJ 
GIl Monday next the 28th Ma-rch, will consider the matter &s soon as he-
reaches Calcutta? 
The Boaoarable Sir Alaander KlIddJmaa: That is a queBtion which I 

cannot answer. • 

XI. aam _..,Ul I&qh: Is it not 8. faat that the Government w.anted 
lIOl1le 80rt of MlUl'IA0e8 from these detenua as a-condition of their relc88e?' 

The EODOIU'&ble 8lr Alaanc1er .1Idd1maa: 1 explained tb€' position 
very clearly in the statement I made in the Rouse not so long ago, and I 
~ n  if the Honourable Member will refer to that statement, he will see 
exaaUy what I said Bnd how far BsSttrBnCes would be of any Bvail, , 

PUltCBABB OF RAW' HID'E8 POR THE C.WlO'ORE HARNE88 AND SADllLERY 

FACTORY:. • 

~. .JIr. T. I.. K. .8he"anl: (a) tR it It fnct that in previous yenrs 
the ra.w hides for the Cswnpore Harness and Saddlerv ~ or  ~ nn  De-
partment) were supplied by means of lowe.t tenders on lime weight m.tes1' • 
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(b) III it a fact ,that that system haa beenatolished &om the laat yeN! 
,,,.nd the raw hides are now bought on commisaicm blais? 

(0) If the ~ r to (b) is in the affirmative, is it a fact that t.IM 
'Government have entered into an .agreement with British hdia Corpora-
tion, Limited, to buy hides through one Mr. Cod>ett on acommjaaiOJl 
-Cuil? 

(d) Ie it a fsot tha.t the new system does not 'guarantee quality and 
weight and compliance with the sol;1edule? 

(e) Is it a faot that under the new system the supply is made at the 
risk of the aforesaid Harness Factory and the new systeln involves all tM 
risks of lime rejection and market fluctuations? 

(I) Are the-Government aware that ~ r the old system of lowest 
tender the European firms had to compete with the Indian firmsa.nd 
.in the majority of cases the lowest tenders were those of Indian firms? 

(g) WitS a.ny Indian finn invited to supply under the new system 
of supply on commission? 

(h) If the IlJlswer to (g) is in the negative, will the Government be 
pleased to lay on the table all the papers and reports. concerning the matter 
to ena.ble the House to know whether the new system is moreadvantageoua 
and better? ' 

lIlr. G. ]1[. Young: (a.) The tender system was employed but the lowest 
tender was not necessarily accepted. 

(b) Yes. Commission is pa.id only on hides accepted after liming for 
which Government pay the actual purchase priee plus commission. 

(c) The agreement into which Government have entered with C06per 
Allen and Co, is to obtain their hides jointly through a common buyer on 
·oommission. The common buyer is a Mr. Corbett. 

(d) No, Sir, Acceptances are subject to weight and quality guarantee 
and adherenoe to a given schedule of deliveries. 

(e) No, On the contrary the new system abolishes the risk of lime 
'rejections, and greatly diminishes the risk of loss from market fluctua-
tions. 
(f) Yes. 
(g) No firm was asked to supply. 
(h) No, Sir. The new system is an experiment. It is about to b~ 

examined in detail and reported on by an officer of the Auditor General's 
Department. GOvernment will review the whole question again on receipt 
. of his report. If the Honourable Member desires any further information 
on the subject and will communicate with me, I will :readily give him 
what information loan. . 

\ 
R]!lOltGAN18ATION OF THE OFUCR OF THE AOOOUNTANT GENERAl., 

CENTRALREVJNUJo'S. . -
1227.' ·Xr. X. S. Aney: (1) Is it a fact that the office of the Accountant 

~n r l  Central Revenues, is at present under reorganisation? If 80, 
"When was the specia) staff for reorgMlisation first entertaine<l? What are 
,the sections into which the o$ce is divided? Which of these have yet 

B 



~  ... [20TH MAR. 1927 • 

been tully· reorganised? How much longer is the reorganisation work likely 
to last? Is it expected that all the sections-will be fully reorganised by 
that ~al  

(2) What has been' the strength of the reorganisation Itaff from time to 
time? W'bathas been the oost of the reorganisation work up to the end of 
February, 1927? How much more is the work likely to cost? 

(8) Is ita fact that IJ special offioer with a special sta.ff was employed to. 
reorganise the office in July, 1925, and that he worked for over three month. 
in the offioe 6%amining in detail every section of the office, and making 
definite recommendations for the improvement of the working of eaoh'? Ia. 
it a fact that an honorarium was granted to the offioer and that some mem-
bel'6 of his staff were specially promoted? If so, what. was the necessity 
ror employing the present reorganisation staff? If their work waa not 
done completely and thoroughly why was the honorarium paid to them 
&nd their services specially recognised? 

REOllGANI8ATWN OF THB OllIe!: or THE ~ l  GENERAl., 

CENTRAL Rlh'UUEB' 

1228. ·Xr. X. 8. Mley: (1) Is it a fact that the Auditor General has a 
permanent staff of two Deputy Auditors· General to eumine on hi. behaU 
the working of all Audit and Aocounts offices in India and Burrua? Is it a 
!act that except in the particular instance mentioned in the previous 
question the Deputy Auditor General haa been considered fully com-
petent to find out the defects of all Audit and Accounts offices and hal 
8ctually done S6 in the paat? When W88 t.he office of the Accountant 
General, Central Revenues, laat. inspected by a Deputy Auditor General? 
Did that inspection disclose any aerioUB or uncommon defects in the w",k. 
ing of the office? When W88 the nen inspection due? What was the 
reason for employing in supersession of the. regular inspection of a Deputy 
Auditor General a special machinery to tind out the defects of the office? 

(2) When did the present Accountant General, Central Revenues, take 
over charge of the office? W 8S he at any time, before connected with this 
particular office? Row long after taking over charge did he disoover tho, 
necessity for special measures 6f reorganisation and apply for ·ihe speoiul 
officer and staff mentioned in part (8) of the previous question? Did be 
discover this necessity as the result of any detailed examination fIf the 
working of the various sections of hi a office? If not, how 'Was he convinced 
of the necesq,ity of reorganisation? • 

AU.EGATIONS AGAIN8T THE ACCOUNT.\NT GENnA!., CENTlIAl. REVENU111. 

1229. ·Kr .•. 8. Aney: {a) Has the attention of the Government heen 
drawD to the complain\s against the present administration of the office of 
the Accountant General. Central Revenues, which have appeared from 
time to time in ~ Press? Has any enquiry bee .. instituted into the como. 
plaints and, if so, with what result? Is it a fac't that a c1erk of the office 
who was bitten by a rabid dog and waa actually under treatment at KQsauli 
was dismissed for absence in spite of a certificate frOm the officer in charge 
of the KBsanli Institute that his continued attendance at the Institute, was 
necessary for a oomplete recovery? Is it a fact that the clerk had to be 
reinstated at the instanoe of a very high official after his appeals. to the. 
Accountant General and Auditor General had failed? 
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(b) ls it a fact tha.'b. clerkti who fell ill and even puced medicPl oerti-
ficates, were neverthelesB granted leave without pay for the period of their 
absence? 
(c) Is it a fact that the present Aooountant General, Centr&l Revenues, . 

cunsiders a large proportion of his existing Subordinate Accounts Service-
and clerical stBiJ inefficient? If the answer is in the affinnative, is it a 
fact that he nevertheless stands in the way of any of these men obtaimng 
a ·transfer to other offices? 
(d) Is it a fact t,hat the present Acoountant General, Central Revenues.: 

travelled from Delhi to Nagpur and to Bombay to recruit men from the 
local Audit and Accounts offices for the reorga.nisation of his own office? 
How many men were actually recruited by this means from each of these 
plaees? What was the amount of travelling allowance actually drawn by 
the Accountant General, Centra.l Revenues, for these journeys? Is there 
any r n~ of the head of an Accounts Office having made a similar 
journey for alike purpose in the past? Could not the recruitment be effect-' 
ed by means of correspondence? Are Government aware that just at 
the time when the present Accountant General, Centra.l Revenues made-
his journey to Bombay at public expense, his son was sailing to Europe 
from Bombay? Is it contemplated as a matter of policy to allow Acc6un· 
tants General to perform such long journeys at public expense for the 
purpose of recruiting men fOr their offices? 

(e) Has the attention of Government been drawn to advertisements in 
several daily papers to the effect that matriculates of the Punjab, Delhi 
and the United Provinces Universities are allowed to sit for the annual 
recruitment examination for clerical appointments in the office while young 
men who have studied elsewhere are excluded? 
(f) If the answer to (e) is in tne affirmative, wha.t is the reason 

for such differential treatment to young men of different pro-
vinoes in the ma.tter of employment in an office under the Central Govern-
ment? Are there similar restrictions in any other offioe under the Central 
Government in Delhi? If not, what are the speoial circumstances which 
would justify restrictions in the case of this one office? 

(g) Is it a. ia.ct that the immediate result of the above restriotions has 
been such a dearth of good and eligible candidates that an intensive campaign 
of advertisement had to be instituted before the last few recruitment exami. 
nations? . 

(h) How many recruitment examinations have been held during the-
period that. the office has been under the present Accountant General? 
What has been the expenditure on advertisements in connection with each 
of these examinations? 
(i) Arc Government aware that the entire staff is thoroughly discontented 

with the present administration of the office? Is it a fact tha.t the present 
Accountant General was not wanted even by the LocaJ GOvernments where 
~ served as AccQ.untant General, e.g., Punjab, Bihar and Orissa and the 
Central i20vinces? 

'!'he Honourable Sir ~ Blackett: I propose to reply to questions 
~ . 1227 to 122'9· together. • 

The collection of the complete infonnation asked for would involve COD-
siderable 'time and trouble and I trust that the Honourable Member will 
Jret\ognis6 that the results are ur ~ l  to be oom!l'l(lnsur!lte with the labour 

.... _2 
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involved. U. will, h(\wever, find some information regarding the reorga-
nisation of the office of the Aoaountant General, Oentral Revenues, in the 
proceedings of the meetings of the Standing Finance Oommittee for 21st 
anu~  1926, and 4tb February, 1927. I would alao inn;e his attention 
to the reply I gave yesterday to Mr. K. C. Neogy's question No. 1188. 
With regard to part (a) of question No. 1229 I may explain that the clerk 
in question was reinstated by the order of the Auditor General. 
Ill. E. O. ]1'1011: May I assume, Sir. that the statements made in 

this question have been examined by the Honourable Member in charge? 

The Houo1l1'&ble Sir Bull Blacb\t: No, Sir. 
Ill. K. O. ]1'1011: Does he propose to examine them? 

'!'he HOIIOurable S1r Bull Black,": I certainly do not think that it is 
the duty of the Finance ~ b r to attempt to answer in this House ques-
tions of this nature or to go into enormous details of this sort &.bout parti-
cular individuals on the orden paased by the Auditor General. 

1Ir. K. O. ]l'eGI1: Does the Honourable Member realise that some of. 
the statements made are rather Berious? 
TIl, lIoDOUrable Sir BIIil Black,": It depends upon the quarter from 

whicb they come. 
1Ir. K. O. JIoy: Is the Honourable the Finance Member aware that a 

considerable amount of dissatisfaction exista in connection with the ad· 
ministration of the office of the Accountant General, Centtal Revenues? 

"!'he Honourable Sir BUU Blackett: Yes, Sir; I am aware of it. I do 
Dot .wiRh the House to understand that I have not and do not intend to 
pay special attention to this question. It is a matter which haa been under 
my consideration. 

1Ir. K. Abme4: With regard to question No. 1229 (a), do Government 
prop use to reconsider the case of a clerk of the office who was bit,ten by 
a rahid dog and was actually under treatment at Kaaauli, a.nd who was 
dismissed for absence in srite of the certificate from the officer in charge 
of the Kas8uli Institute that his continued attendaDlle at the institute was 
necessary for B complete recovery? In view of tbat fact, Sir, do Govem· 
ment propose to revise their orders passed in the case of this clerk or 
make an inquiry, and come to a f.e.vourable decision in the matter if he 
has not yet been reinstated" 

TIle Honourable Sir Butl Blacken: I have already said in my reply 
that the clerk bas been reinstated by the Auditor General 

• 

EX.UIINIRB POR THE IMPERIAl. SEOllBT\RIAT EXUUNATJON. 

]280. ·Mr. Bh&bendra Ohandra BoJ: 1. Will the GovernmeDt be 
pleased to state the names of the examiners appointed for eXBmining the 
papers Bet by the Public Service Commission at the examination held for' 
the recruitment of the staff of the Imperial Secretariat? 

2. Is it a fact that officers of the Govern.m,ent of India were selected as 
~ a n  of the papers set by the Public Service Commission at the Ian 
examination? If 80, what are the names-and qualificat.ionB of th0ge exa-
miners ., Why was thiA method of examining pape" by the office" adopted 
lDstead of the.papers being examined by indepenaent eduoBtioniats1 Do 
Government propose to do away with this principle of examinatioD. of men 
of the Departments by their own oftio.-n? 
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The HODourable 81r AlIDllder Jilwidiman: (1) It would be contrary 
to all accepted practice to make public the names of examiners. 
(2) In the matter of appointing examiners the Public Service Co,m-

mission took over the arrangements already made-b>: tb6Staff l ~ l n 
Board before the Commission met. The Staff Seleotlon Board appomted 
educationists to e:l":Bmine in English El:IsQ.Y and General Knowledge, but 
for the technical subjects of precis-writin.g and ~ n  the! preferred to 
appoint officers of the Gov. ernment Of India. possessmg technical knowledge 
which an educationist could not be expected to possess. • 

... 
. ALLOWANCE PHD TO THE SECRETAay 01' THE. J.ATB STAFF SEI,ECTioN ~. 

1231. -Mr· Bhabendra Ohandra Roy: Is it a fact that the Assistant 
Secretary of the Home Department used to be paid an allowance as Secre-
t$ry of .the late Staff Selection BOBra? If so, On the appointment of the 
Public Service Commission has that allowance been stopped or is it continued 
in thellllme of Bomo specinl work? If the latter, in what capacity is t.hat 
'allowance being c6ntinued to be paid to the late Secretary of the Staff 
Selection Board? 

. The Honourable 81r Alezander. Kuddiman: The reply to the first part 
of the question is in the affirmative. The allowance ceased on the transfer 
of Staff Selection Board work to the Public Service Commission. 

PEltIOD OF THE STH OF THE GOVERNMENT OF INDIA l~ DEI,HI. 

1232. ·Xr. Bhabendra· '.ancira Boy: Will Government be pleased to 
state if it was laid down in 'le despatohes leading to the transfer of the 
capital from Calcutta to Dellu that the stay of the Government of India in 
~  will be for 7 months in the year? If so, from what year do Govern-
ment propose to act up to that deoision? 

Will Government state if weather conditions in Simla and Delhi at 
.the time of each of the moves are taken into consideration when the 
dates of move,g are fixed. 

The Honourable Sir Alt:rander Kuddiman: (a) The question was dis-
cussed in the despatchest referred to by the Honourable ;Member, but no 
decision was taken. The Honourable Member is referred to the answer 
given to Mr. Kelkar's uostarred question No. 151. 
(b) The answer is in the negative 

• 
PERCENTAGE OF HINDUS IN THE GOVERNMENT 01' INDIA SF-C'R.ETAHJAT. 

1233. -:Mr. Bhabendra OhaDdra B.oy: Will Government be pleased to 
'Jay on the table of the House a statement showing the percentages of the 
inorease or decrease of Hindus in the staff of the Seoretariat Department 
during the last five yearS? 

The Honourable Sir Aleunder Kuddlman: The figures 'for the last five 
, years ,w.llich the Honourable Member asks for are not immediately available, 
but I give such figures as are ~ my possession.. In. 1911 the percentage 
of Hindus in the staff of the Secretariat Departments of the Government 
pf ~n a wa,s 47'5' in 1925. it was 59·2,; Ilnd in 1926.61·S. !,maymention 
th'lit that Was u~ to increase 'in ~ an l. o~ r  . ....'. 

tThese despatch.' have betn' pUblished. 
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REAIDBRT CLBBKS' 'A.TTACB&D TO DlU'AIITlrIUTS OF TB II GOVJtllNllEN'r O. 

INDIA. 

1284:.-Jlr. BhabtDdra OhaDdra Boy: Are there resident clerke attached 
to eome of the Departments of the Government of India? If so, will 
Government kindly name those Departments and a~ in which of them 
. has an Indian &8 distinguished from an Anglo-Indian been so far appointed 
to any of these poets? If not, why not? What is the extra remuneration 
,aid t6 these resident clerks? Do Government propose to do away with 
any racial distinction? If not, will they be pleased to state the reasons? 

The Honourable Sir AleDllder JludcUmaD: Resident clerks nre em-
ployed in the Home, Foreign and Political and Army Departments. 

One of the two resident clerks employed in the Anny Department 
while that office is at New :Qelhi is an IndiMl. In the Simla seaBbn the 
night duty in that Department is performed by five or six men who 
take turns. The clerks employed on this duty in the Simla season ar'e, 
with one exception. aU Indians. 

The extra remuneration paid to these clerks is Rs. 5 per night. 
The remainder of the Honourable Member', queetioD does ,not we. 

POSITION or AN UPPER TnfE-SCAT.B ASSISTANT UNrrr FOR PROllO'l'ION 

TO A S (;'PJUU NTEN DENTS H Ir. 

1285. -Mr. BhabeDdra Chandra Boy: Will Government state what 
action it takes when an assistant on the upper time·scale hu reaclted his 
maximum but before getting a Superintendentship becomes unfit for suoh 
promotion? Is he allowed to,stay in his place and block ,the way of other 
people coming into the upper time-soa.le or is he removed to the ordinary 
time-scale on the maximum of his pay and some one else afforded a ohanoe 
of showing his fitness for the upper time-soa.le and Superintendentship? 

The Honourable Sir AleDllder J[udcUmaD: Cases of the nature quoted 
by the Honourable Member would be exceptional and would be dealt with 
on their merits. I am not aware of any rule on the subject. 

COUNTING OP SEllVTCK POl. INCRI)lENTS IN THE Tunc-SCALE OP PAY 0' 

ASSISTANTS AND CLUES IN THE GOVZI.NlIBtoiT rtp ,INDIA 

SEC I!. ETA RIAT. 

1286. -llr. JlhabeDdra OhaDdra Boy: Have any unilorm r;Ues been laid 
down for the oounting of servioe for n r~ n  in the time-scale at the 
time of confirmation in the oase of QIIistanta Qnd clerks in the S'ecretariat? 
If not, why not? 

Are Government aware that there are cases where a man entering the 
Secretariat in a previouB year has been confirmed on a lower pay than 
another witlh the same qualifioation entering the Secretariat later? If not, 
do Government propose to enquire into such cases and rectify the anomalies? 
II not, what are the re8.lOni of Gove;nment in not ameUorating suoh 
Ca&eI of hardahip? 

The J!cmourable Sir AleUDdI1' Ku4dtman: ,The general nIle contained 
in Government of :India, Home :Department, Resolution No. 1062,...dated 
the 27th May 1920, is. that the regular minima. of the various division. 
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can be drawn only on confirmation" and temporary. and officiating s817ice 
prior to that event therefore does not count for increments. 

Certain exceptions to this general rule were allowed on accounil of the 
special conditions prevailing during the War and it is possible that these 
gave rise to discontent in individual cases. ~ anomalies have been 
brought to light they have been examined. ' 

PA Y OF THE ST \Fr OP 'I'HE GOVERNlIH\T OF INDIA SECRETARIAT. 

1237. ·Mr. Bhabencira OhaDdra Boy: (a) Are the Government aware 
that there is a farge number of men who are not satisfied with the pay 
which has been fixed for them since the introc,iuction of the time-scale of 
pay in the Secretariat? Are Government prepared to go into their cases? 
(ib) Is it a fact. that each department has got a Standing Committee 

attached to it? If so, do Government propose to lay the representations 
re payor other hardships of the men of the department before the Stand· 
ing Committee of the department concerned? If not, why not? 

The Honourable S1r .AleUDdu Muddh_n: Government have received 
fI. representation on the subject, and it is under ~a na on.. 

Stanaing Committees are attached to 80me of tae Departments; but 
cases of tbis nature will not cOme within the purview of such committees. 

ASSESSMENT Ot RINT pon. OFFICEltS' BIlNGHOWS AND CLERKS' QUAR1'ERS 
IN ~  DF.LHI. 

1288. ·Mr. Bhabendra Ohanilra Boy: Will Government be pleased to 
state whether the system of assessing rent of bungalows in New l ~ for 
officers is different from the system applicable to the case of quarters for 
clerks? Is the means of assessing rents for officers' bungalows cheaper 
than the 6ne for the clerks' quarters. If so, do Governmliln.t propose to 
adopt th.e same means of assessment for both classes of Goveroment 
servants? If not, why not? 

"1'b.e Honourable Sir Bhup8ndra ... th Kiva: The system of assessing 
rent in the csse of the clerks' quarters is practically identical with the 
system for officers' bungalows, the only difference being the method of 
pooling the cOst. The o. ~  officers' bungalows and clerks' quarte_rs are 
divided into 4 cl&8ses each, and for the purposes of calculating rents the 
cost of the former is pooled as a whole while that of the latter is poeled 
by class.s. The reason fqr this differentiation is that the gazetted officers" 
bungalows of each class, though providing for J)l'&ctically the aame area 
()f accommodation, vary  considerably in design, whereas in the case of 
r.lerks' qnrters the type of eaoh class is praotically unifonn. 

ARCHITECT lOR THE NORTH WESTERN R.A.ILw.n. 

1239. ·Kr. Bhabendla OIlandra Boy: (a) Will Government be pleased 
to state whether the post of a 9ualified architect advertised by the autho· 
rities of the North.Western Railway last year has been filled up? If BO, 
will Government be pleaaed. to stat..e whether the gentlemanselectod for 
the post is a qualified Indian architect? . 

(b) Will Government be pleased to state whether the vacancy waa 
advertised in England? If 80, in what month and ",hether before or after 
the pubHoation in India? . . 
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(c) Wtll- GO"t'erninebt be pleased to state whether the vacancy was 
advertised. in any paper published in Bombay or Calcutta? If not, why 
not? 

Tb8. Honourable Sir O!Iarlet IDD .. : The Honourable Member is pre· 
sumably referring to an advertisement iS8ued by the Railway Board in-
viting applications for the post of Architect for the North·Western Rail-
way. No one haa beel). selected so far. 

The vacancy wa.snot advertised in England. 

The advertisement appeared. in thrienewspapers in Calcutta and two. 
newspapera in Bombay. 

RT.RREl(C:Z DuTl'l8 IN CIVIL ACCOUNTS O,F IOlS , ETC. 

1240. -Jlr. V. V· .T0I1&h: Is it It fact .that the rcferel1()e duties ;in the 
CIvil Accounts Oftices and in the Telegraph (Engineering) Audit office 
under the Accountant General, Posts and Telegraphs, are paid at. the rate 
of Re. 60 to Re. 9801 ]f so, why are reference duties in the other Accounts 
offieea UDder the same Accountant General, Posts and Telegraphs, not paid 
.t the same rate 1 

un~  . .u.K OF PAYOr LOWER DIVISION ).bN IN AOCOUNTS o Pl'IOP. 
1241. -Jlr. V. V. Joalah: Ie it a fact that the Auditor General in his 

letter No. 91·E. K. W.·1228·21, dated 15th January 1928, assured the 
lower division memorialists that "he will see to this at the time of 
revision", against their prayer (b) for the sanction of a time-acale nf pay • 
Rs. 00-6-210, in case the chuisification of the upper and the lower divi· 
sions be maintained? If so, why haa the scale of pay Rs. 60-6-210' 
not yet been IJ&Ilctioned fol' them? Do Government now propose to con· 
sider the desirability of granting the said scale? If not, why not? 

RJlVT8ION OP '1'9 PAYOr J-JOWER Dn'J8JON CU:lIKS E'JIrPJ.OTID ~l . 

THE ACCOIlNTANT GINElur., P081'8 AND TKrJ!:Gf;A1'B8. 
,. 

1242. -Mr. V.  V. JOI1&h: Wi1l the Government be pJelUled to state 
,..hethpr t,he grievancett regwin't the pay Rnd prollpects of the lower 
diviRion clerka in India under the AcconntBnt..(}enerQ), POlIts and Tele· 
graphs, have not yet been redre!lsed, anel whether the sufferers lIubmitted 
various memorials to the ViCeTOY and the AU·India Civil and Postal 
Accounts OfficeR C(Jnference passed is all It. fl8ssions, resolu,tions urging 
on· the authorities for the immediate revision of the scale? 1£ still un-
r ~  . what do Government propose to do to redress thOle grievances? 

ft. KODOIIJ'&bie Sir Bull Blackett: The" n ~r on required by the 
Honourable Member ill being cone·cted and will be fumished to him &!I 
lOOn BI pOiBible. . 

',/ " 

This reply covers Question!! NOB. 1241 and 1242 .. well as 1940. 



QJ1BS'l'IONB AND .uJSW.R •• 

(1) NEW PENSION RULES •• 

(2) SlTBSTITUTJON or A PROVIDENT FUND puR THE SYSTE)[ or PENSIONS. 

1248. *Kr. V.  V. .Jog1&h: Will the Government be pleased  to state: 
(a) when the revised pension il"ul8S for the Government ~r an  

will be published? 
(b) whether the scheme of the provident fun? ~  in lieu of 

the pension system is under the conslderatlOn of the Gov-
ernment? 

The Honourable Sir BuU Bla.ckett: (a) I would refer the Honourable 
Member to my reply to question No. 152 by Mr. N. C. Kelkar on the 1st 
inatant. It is not possible to say when the revised pen.sion rules for AI •• 
India services and for other servioes under the cClntrol of the Central Gov-
ernment will be introduced. 
(b) .The answer to the second part is in 'the affirmative. 

MEDICAL CERTJPICATES 07 E'Ml'LOYEES OF THE CALCUTTA POSTAL AUDIT 

OFFICE, CAJ.CU1TA TEJ.J£GRAPH (ENGINEERING j OFFICE AND 

CALOUT'rATELBGBAPJl CBEOIt Orpwill. 

. 1244. -llf. V. V • .Joglab.: (a) Is it a fact that the medical certificates. 
from registered practitioners submitted for leave on medical grounds by 
the applicants engaged in the Calcutta o ~a  'Audit Office, Calcutta Tele-
graph (Engm\:!bring) Audit Office and Calcutta Telegraph Check Offioe, a.re 
not forwarded to the Civil Surgeons for counter-signature, ifnece6sary, as 
per Supplementary Rule 228? 
(b) If so, what are the reasons? 

The Honourable Sir BuU Blackett: Under Supplementary Rule 228 
the authority competent to grant leave has .discretion to accept a certificate· 
from. the applicant 'smedical atte.ndant without eountel1lignature by the 
Civil Surgeon or the Ohief Medical Officer, as the 08se may be. 

UNSTARRED QUESTIONS AND ANSWERS. 

MUST.IM CY.ERK8 IN 'tHP. OrplCE 01' TBEAuDITOR GENERAL. 

226. Kr . .Abdul Bay.: Wha.tis the total number of clerks in the 
office of tile Auditor General and how many of them are Muslims? 

Musr.IM CLERKS IN THE OFPIOE OF THE ACCOUNTANT GENI"J4,I., CENTlUL 

. REVENUE.S. 

227. lIIl •• .Abdul Haye: What is the total number of olerks, both 
permanent and temporar.v, in t.he office of the Accountant General, 
Central Hevenues, and how many of them are Muslima? 

!'he 'Hommrable SIr-'Bull Biackett: I pMpose to reply to questions 
Nos; 226, 227 and 280' o ~ .. 
I \Vould ,:refer the HcJnourabJe Member to therepJy given. by ~ 

Honourable Sir Charles Itples 6n the 27th January, 1927, to Maulyt 
Muhammad Yakuh's unstarred qucRtidn No.8. That reply holds good In 
-the case of· the o r ~ . to in these questions. 
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MUBLUl CLIU.S IN 'ME O,na OJ TBB DllLBO'l'OB. ~ .  POSTS A.ND 
TELIlGRAPHS. 

228. Kr. Abdul lIa,8: What is the total number of clerks, permanent 
and temporary, in the office of Director General, Poets and Telegraphs •. 
and hqw many of them are Muslims? 

81l GalleD Boy: 288, of whom 20 81'e Muslims. 

P.\UCITY or Mt:8LIKS Iii THE DEPARTMENT OF THE DIRECTOR GENJIlR.\L 
or POSTs ANti TzLBGJU.'HS. 

229. Mr. Abdul Ha,8: (a) Is it a fact that the Anjurnan Islamia, 
Simla., in September, 1926, brought to tHe notice of the Director General, 
Posts ilnd Telegraphs. the paucity of Muslims in his DepartmE'nt? 

(h) What action, if any, cQl the Director General, Posts and Tele-
graphs, take to ensure proper representation of Muslims in bis Depa.rt. 
ment since bis letter No. A. M.-65/26. dated 25th September 1926, to 
the addreu of the Anjuman Islamia, Simla? 

TIle BaDour&ble Sir Jlh1lpeDdra .alh EtA: ~  The Honourable 
Member evidently refers to a. letter No. 128, dated the 12th August 1926, 
'from the Anjuman-i-Islamia, Simla., to the addreea of the Director-
General, Posta and Telegraphs. 

(b) The matter is under oonsideration along with rules for the future 
recruitment of postal subordinates. 

NUlfBER 01' MUST.Ill CLER][8 AND AOCOUNTANTS IN THE O,rICB or THB 
ACOOUNTANT GINE""!., RAn,w AlB. 

t280. Mr. Abdul "'Y': (a) What is the total number of clerks,. tempo-
rary tmd permanent, in the office of the Accountant General. lwulway., 
and how many of them are Muslims? 

(b) Is it a. fact that there are one hundred accountants in the Rall· 
way Accounts Department, and only two of them are Muslims? 

(c) 11 the answer to (b) above is in the negative, will the Government 
please st.ate the exact number of Muslims and non·Mual.bs accountant. 
Ir1 the Railway Accounta Department? 

" 
(d) What action, if any, has the Accountant General, Railways, taken 

to give the Muslims theIr due share in his Department lince he waa 
addressed on the subject by the Anjuman Islamia, Simla, in November 
) 92l'\ and December 1926? 

MUBL1M8 IN THI MILITART ACOOt!NT8 DE'hB.THJilNT. 

281, Mr. Abdul HaY8: (a) Will the Government please lay on table a 
·'Statement showing the number of Muslilll and non.Muslim account811ts 
..and clerks separately in the offices of the Financial Adviser, Military 
Finance, Military Accountant General and each of the offices of Con-
,trollf'l'I of Military Accounts of the 'fariOU! Districts? 
.. --.. -.... --.-........ - . . . . ~ ---

't1'0f' answer to thi. qaestion, 61. aDn", below Qmtlt.ion No. 927. 
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(b, What action, if any, did the Financial Adviser, Military Finqpce, 
:and _¥i1itary Accounta.nt General take to increase the number of Mus-
lims in the Military Accounts Department sinoe they were addressed on the 
subject by the Anjuman Islamia., Simla, in July 19261 

The J!ODoanb1e Sir BasU Blackett: (a) There is no accountants' grade 
~n the office of the Financial Adviser, Military Finance. A statement 
showing the number of Muslim and Non-Muslim assistants,. accountants 
,and clerks (including temporary establishments) employed in the oflWe 
of the Financial Adviser, Military Fina.nce a.nd in the several affi.ces of 
the Mililo.ry Accounts Department on ~ 31st December 1926 is placed 
<>n the table. 
(b) The Military Accounts Department has still a very large number 

'Of temporary clerks over and above 'lihe permanent sanctioned. .strength 
and until these men are absorbed or discharged it will not be p06Slole 
for that Department to ma.ke Rny fresh recruitment in its clerical service. 
The poin'li, however, will be borne in mind when f,resh recruitment is 
-opened . 

. ~ a l  Rbowing tbe number of lIfuslim lind N(Jb-Mna1im Auistant., Accountants and clarki 
(Including tempol'al'y establilhmeuts) employed iu the 08lee of the Finaucial Adviller, Miliw1 
Finance Ind the Military .!.ccOIlnt. Olll.ces in ImU. on tbe Slit December 1926. 

Olll.ces. I Muslim .. Non- TotAl. 

I 
Muslims. 

, 

Financia.l ~ r  Military Finance 10 82 92 
MllIto.ry Accountant General . 8 97 100 

'Controllers of Military Accounts-
Northern Command 8n<l Rawalpindi and Kohat Dis-
tr:lJtM .  . 73 4.18 .91 
Pellhawar District . S5 212 24.7 
La.hore Dl,trict 43 317 860 
Wazll'iRlan l r ~ 89 220 259 
Slncl-RlljpntaDa District : ~ : 9 136 14-0 
WeRtel'II (;ommand and Bl.luchbtan District. . 26 230 256 
Southern COlDmllDd and Poona. and Bombay DI .. 
trlct8 .  • .. ft 884. 890 

. Madru Dillbict . 1 ~  178 
Centra.l Provinces·Di.trlct 6 194 199 

~ o an  and Unlted'Province8 rl~  , 82 M9 ! 381 
Allahabad ludepeudeDt Rrl8IIde Area .6 100 106 
Prelidency Ind Assam Di.trict . . 9 217 226 
Burma Diwtrict. .  .  .  . 6 120 126 
Controller,of Army }'actor,y Accounts . 21 420 44oJ. 
}'!eld Controller of Military .ccounts, Poona 1 29 30 
Controller of Marine Accounts . . 2 71 78 
'ontroller of Royal .A Ir Force Accollnts . 

'1 
12 70 !j;l 

Total SS9 8,888 4,177 ., 
I -

~  OF MR. F. M. fZZAT BI!lG 0' THE bDU,N CORPS OF CLBBKS. 

282. Mr. Abdul Bar': 1. 19 it a fact that F. M. Izr;at Beg, who 
"belonged to the Indian Corps of Clerklll and was working in the ~ on 
'Staff Offioe, 801'80, wu trallsferred to Ferozepore in June 1925 and ,.... 
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orderod to report on 26th June 1925 for duty at Headqu,arte1'9; Itroze. 
,pore Brigade .Area 'I • ' 

2. Is it a fact that, the said F. M. a~ Beg, in the last week of 
June 1925 applied fot' aick leave on mediaal 'c.ertiftcate and 'the tlBme was 
granted to him. 

!i. Is it a fact' that on 6th July 1925 he submitted another HppliM-
tion for enensic>n of leave, which was supported by a medical certificate 
,granted by Major A. H. Heslop, B.A.M.O., Civil Burgeon, Kall'ouli, and 
r-ountersigned by Major O. L. Franklin, RA.M.C., British Station 
'Hospital, Bolan? ' 

4. If: it & fact that on 15th July 1925, a telegram, was despatehed to-
F. M. Izzat Beg from the Perozepore Brigade Area asking him to join 
Headquarte1'8 forihwith? 

5. Is it a fset that in reply thereto F. M. IZllat Beg wired saying 
that he had submitted a medical certifio&te and tbat he would join on 28rd 
July 1{(d) when his leave expired? 

G. Is it a fact that 'this extension of leave was in the fint n ano~ 

grnntt-d to F. M. Izzat Beg? 
7. Ie it & fact tbat F. M. lust Beg joinec:l the Headquarters Ferosepo1'& 

DligadE' Area on 28rd July 1926, when he W&8, at onoe, placed under 
suspension and the very next day he waadiaoharged fromaervioe und .. 
sc('tion 16 and item (XX) of the table annexed to rule 18 of tbe Indian: 
Army Act, on the ground that he was unlikely to become nn effioient 
&oldier? 

8. Will the Government please tltate what oooaaiona the Brigade-
Major hAd of fonning an opinion about the capacity of. F. M. luat Beg 
\0 become an efficient soldier beyond tbia that he appeared beiorp him 
for the first time on 28rd July 1926 when he was immediately placed: 
under suspension? 

9. Ie i\ a fact that the Brilade Major in fact suspected that F. M. 
J zza,t Beg was not really ill and had submitted an application contain-
ing a false excuse? If so, was any enquiry made into this matter? 

W. 11 the answer to No. 9 is in the negative, will the GoVP.nlIIl8nt 
pJesAe &tate for what other l'8a80DI the Brigade Mljor came to the OOD-
elusion tha\ F. M. Izzat Beg wu not likely to become an eft1cient soldier? 
11. Is Q clerk who i. neither, an attested person nor ~ re01'Uit liable 

to discharge on the ground specified by the Brigade Major? 
12. Are Government prepared to reconsider thi8 call8 or at least 

to institute an enquiry into the aUegations against F. M. Izzat Beg? 

Mr. G. 11. 'l'0UDC: 1. Mr. F. M. Jzzat Beg, then 8, clerk in the 
Station Staff Office, Solan, on the 31st March 1925, SlTanged, mutually 
for a tra.nsfer to the Ferozepore Brigade Area. in June 1925. 'llhe transfer 
was I;IBnctioned and he was ordered to report at Ferozepore on the 25th 
Jun'a 1925. 

" 2. On this date, Mr. Izzat Beg wired from Julltl'ftdur, t() Which place 
be bad proceeded on 8 days' joining leave, that! he had fallen sick aDd OD! 
themli Jutle wrote in conilnnation enclosing Il medical certlftcll.te from 
• 10<'..aj "ootor. ~ He subsequently returned to &161); aml. ;etld.""oured to-
obtaiJl. a r ~  aerii60ate from, . ub ~  Surgoon, of the 
l}J,i\ieb Stepion .~ al  on the grpuqci b~  he waa ~ an  lnlleedof 
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II!, 
~  'eave. This ~ u  was refused wberetJ.pon be endeavoured to 
obtain a certificate from the Officer Commanding British Station Hos-
pital, who infonned him that if he was sick he should report at the 
British Station Hospital in the usual way. 

3. Instead of doing 80, Mr. Izzat Beg proceeded to Kasauli and re-
turned with a certificate from the Civil Surgeon of that place, dated the 
.5th July, 1925, to the effect that he W'8S suffering from bill diarrhcea, and 
recommending pim for the gtant of a fortnight's leave. 
4 to 6. This leave, i\; appears was not forma.lly granted, but 

Mr. Izz-at Beg was allowed to remain at Solan until the l.5th July, 1925, 
when he received ordera from the Headqua.rten of the Ferozepore Brigade 
Area to proceed, and, if necessary, report sick, there. He refused to 
do so, and stated that he would join on the 23rd July. He reported for 
duty at Ferozepore on the 23rd July, 1925. 

7 to 10.' Owing \;0 his unsatisfactory conduct in the matter he was 
discharged under item (xx) of thn Table annexed to rule 13 of the Indian 
Army Act Rules. 
11. Mr. bzat Beg was enrolled under the Indian Army Act and, 

subject to the provisions of that Act for the purposes of discipline and 
-discharge. Government are advised that bis discharge under this item 
was, therefore, legal. . 

12. Petitions from \;his man have already been considered and reo 
jected both by the Government of India. and by the military authorities 
e.t Anny Headquarters on six occasions and Government do not propose 
to reconsider their decision. 

CASE OF MR. MOHAlIAD USMAN. J,.lTE AN INSPECTOR O}l WORKS AT 

~  EAST INDIAN RAlLW4Y. 

288. JIr. Abdul Kaye: 1. Are Government awnre of the fact that 
the services of Mr. Mohamed Usma.n, an Inspector of Works drawing 
Ra. 240 per mensem at Panipat during the years 1921-25, were dispensed 
with at the time of the transfer Of the D. U. K. flection of the Ea.st India.n 
Railway to the North Western Railway? 
2. Is it a fact that this Mohamad Usman had already put in about 8 

years' Bervice in the East Indian Railway at.· Alla.habad auring the yea.rs 
1904-12? 

3. Is it a fact that Mohamad Usman was taken on the permanent cadre 
·of the Ea.st n a~ Railway from 1st April 1924? 
4. Is it a faot that the name of Mohamad Usman was shown as per-

manent Inspector of Works in the East Indian Railway Cla.ssm.ed Printed 
List of January, 1925? 

o. Is it a fact that paragraphs 2 and S of the Railway Board's memo-
randum received with the Agent, East Indian Railway's letter No. 25456, 
dated 25th August, 1924, clearly mentioned that permanent staff and not 
temporary of the East Indian Railway was to be transferred to the North 
Western Railway? • 

6. Is it a fact tliat the name of Mohamad Usman wa8 included in the 
list of permanent staff h8J!lded over to the North Western RaHway at the 
time ot the transfer of the D. U. K. Railway to the North Western Raij. 
way? 
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7. 1s it .. ~  that .tPe Chief Engineer, East Indi8ll Railway,1aked. 
the Division..l' Superinlieudent, North Western Railway, Delhi, to serve: 
MoharnadUsman with a notice of discha.rge simply on the ground that .he 
(Mohamad Usman) was a temporary hand? 

8. Is it .& faot thata£ter diapensiDg with the servioes of Mohamad 
Daman his poet was filled by the appointment of one Surveyor (B. Ganpat 
Rei) wilo had never worked before 8S InepeotDrof Works and later 1:y one, 
Dilbag Rai, a Sub-Inspector of Works. a man much juDiQrto Mohamad 
Usman, and dra.wing only Re. 190 per mensem? 

. 9. Is it a fact that His Excellency the Viceroy was pleued to say in-
his speech that" at the traasfer of the company line to the Government, 
of India the railway &taft will not be affected"? -

10. Is it a fact· that after his discharge. Mohamad UIIJl&D. represented. 
hie ca.se to the Agent, Ea.st Indi.a.tl Railway. the President, Railway Board. 
and ms ~ ll n  the Viceroy? . 

11. Do Government propose to see their way to reinsta.te Mohamad. 
Haman in his original post of lnspector of Works or oiler him a similar 
post on the North Western ~ . l a  

1If. A.  A. L. hnoDI: Without going into all the detail covered by' 
the Honourable ~ b r  question, I may say that Mr. Moham.ad 
Usman,did appeal aga.inst his discharge. but the Goyernment of India 
did not see sufficient reason to interfere. I am afraid that I canna\ give· 
tlhe a8Surance asked for by the Honourable Member. 

CAlfTONXBNr FUND NET RECEIPTS AND EXrBNDITITRE 'OR 1925-26 IN 
UlnCT or CANTONMBNT8 WIT,HOUT EUOTKD 0)1, NOMINATBD BOARDS. 

234. Bolo B&hadar X. O. :B.a1&1l: (a) Will Government be pleased to 
furnish a a~ n  showing Cantonment Fund net receipts and expendi-
ture on .. general adminiatr$.tion" o.nd .. cOllection of revenue" for the year 
1925-26 with respect to such Cantonments 6S ha.ve no elected or nominated 
Board.? 
(b) Are Government prepared to take steps to reduce the expenditure 

in this connection if it is shown that any of these cantonment. has to spend 
nearly one-third of its total net fund receipts on general admimstration-
and ~oll on of revanue? 

'AN5UAL EXUlIIDITURE ON CANTONMENT FUND 0"10111 EsTABJ.JSHJrJ!!lNT IN 

THIllO CL 18S ~H . . 

285. :aao Babadur X. O. BaJah: (a) Will Government be pleased to· 
IItato: 

i. What W!l.S the annual expenditure on Cantonment Fund office· 
establishment in the callie of third C1MS Cantonments before 
the aepara.tion of judicial and executive work in 1924? 

ii. And what is the present expenditure on the same? 

(b) In .case. where an increase is reported.. n.re Government prepared' 
to take the necessary steps to curtail this expenditure in proportion to. the 
york to be done? . 
JIr. ~ .• i'TbUII.8: With youI' {>erinIslion, Sir, I ~  answer u~~ ona .. 

• 0.. 284 and 285 togetber. . 
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l ~ n  ud compBrativ. e figures &1'8 not readily ava.i'lable, but L 
will en'\teavour to obtain them, and o~un  the result to the 
Honou.rtJJle Member. 

QUAL1J'IC.ATION8 OF PEl!80NS DTaUSTBD WlTH TU PU.El'ARATION or 

ASSB88I1ENT LISTS IN CAl'.TOHMBNTS. 

~ . :aao Babadur •• O. Ralah: Are Government aware that even e. 
member of any Cantonment Board is not deemed eligible to be a member 
of the Assessment Committee under section 68, sub-section (4), aJld tha.t 
whenever any new house or building is erected its valua.tion and assess-
ment &l'e made by an Assessment Committee and not by any single indi-
vidual? 
Do Government propose to lay down the qualifica.tions necessary ~ 

a.sseSIlOrs to ensure tha.t untrained men may n~  be entrusted with the work 
of preparing the assessment liats '! 

Mr. Q ••• Young: Sub-section (4) of section 68 of the Cantonmen\a. 
Act lays down that the Assessment Committee shall consist of not less 
than three persons, and where there 41 a Board, it shall not be neces-
sary to appoint to the Assessment Committee any member thereof. 
From this it is clear that members of Cantonment Boards are eligible 
to serve on' Assessment Committees. 

The a.ssessment of new houses and buildings is not made by the 
Assessment Commi\.tee, but by the Cantonment AuthOrity itself. 

Government do not propose to prescribe any such qualifications. In 
their opinion section 66 of the Act provides all that is necess&I'Y for an 
efficient preparation of \.he list. 

THE INDIAN MERCHANT SHIPPING (AMENDMENT) BILL. 

PRESENTATION OF THE REPORT OF THE SELECT COIOUTTEE. 

Mr. J. W. Bbore (Secret&I'Y, Education, Health and Lands): Sir, I 
beg to present the Report of the Select Committee on the Bill further' 
to amend the Indian Merchant Shipping Act, 1928. 

THE GOLD STANDARD AND RESERVE BANK OF INDIA BILL. 

NOMINATION OF MEMBERS OF THE LEGISLATIVE ASSEMBLY TO SERVE ON TBB 

JOINT COMMITTEE. 

The JlODourabl, Sir BasU Blackett (Finance Member): Sir, I move: 

II That the follol"'ing Memherl! of the Legislative Assembly be nominated to serve 
OJ' the Joint Committ.ee to consider and report on the Bill to establish a gold standard 
currency for British India. and constitute a reaer1'e Bank of India, namely: 

Sir Purshotamdas Thakurdas, Mr. R. K. Shanmukham Chetty, Mr .• hmnads9 
M. Mehta, Mr. A. Ral'lt!;aswami Iyenl[ar, Mr. N. C. Kelkar, Pandit Madan 
Mohan Malaviya, Mr. Fazal Ibrahim Rahimtulla, Raja Ghazanfar Ali Khan, 
Mr. Yakub C. AriB, Mr. H. G. Cooker Sir Victor BalBoon, Mr. Kikabhai 
Premchand, Mr, V. K. Aravamudha Ayangar, and the Mover." 

The motion was adopted. 



THE IMPERIAL BANK OF INDIA (AMENDMENT) :BILL. • 

NO)lDUTION OF MEK8BR8 0'1' THE LEGISLATIVB ASSBMBLY '1'0 a ll~  
• JOINT C01Ol1TTEE.· .~  

ft. Honourabl. Sir Bull la ~ (Finance' Member): Sir, I move: 

.. Ttaat the followingYembera of the LetriaJative AliI8JIlbly be nomiut.eci to ""e 
on th. Joint Committee to consider aDd report. on the BU! further to amend the Imperial 
Bauk of India Act, 192J, for certain purpoa .... 

~ r  the names are the aame ,a be.fore, and with your permission, I will 
not rea.d them out. 

The motion was adopted. 

Sir Waner WillIo.D (Associated Chambers of Commerce: Nominated 
Npn-Official): ·Sir, may I ask when this Committee is intended to sit and 
wher! 'We e.reHkely to receive the Ueport? 

'l'he Honourable Sir Bull Blacken: Sir, if I may be allowed, the iuien-
tion of the Govarnmen..t lis, if possible. tha.t the Select Committee should 
,C)Omplete its lo.bours before the Simla Session, I should like to aay thAt I 
shall be very glad myself to have an opportunity of 'meeting the membera 
of this Committee some time to-day or Monday 'with a view to considering' 
the preliminary question of our convenienoe as to dates of sitting. 

Ill. E. O. Boy (Bengal: Nominated Non-Official): Sit, shal' I be in 
,order in saying one word at this stage? 

Xl. r l ~  Does the Honourable Member wish, to give a.ny infor. 
mation on this point? 

Ill. E. O. Boy: MAY I ask the Honourable the F.inance Member whe-
ther he ~a  taken anybody from Bengal? 

JIr. PreI14en\: ,. Order, order. That 8tage is past, The Honourable 
Member was at liberty to move amendment8. 

JIr. tamnadal ••• ehta (Bombay City: Non-Muhammad&n Urban): 
Sir, it is desirable that we should know whether we mt"et on Mond,l.v or 
not, because Monday is prob..lhly the last da.y of the Session, I 800 t.here i8 
a n r~l desire that the dommittee should have a preliminary meeting 
before we leave; and I think the Honourable the Finance Member would 
do well to tell us whether he has definitely 1bed Monday. 
'!'h. HODourable SIr BUll Blackett.: My difficulty is that !,be members 

hllve not yet been appointed by the CouncH of State and I am not quite 
8ure when they will be, but perhsps ~n n n l  of that, it would . be 
well if we were definitely to arrange to meet at., say 10-80 on Mondly morn-
ing, in one of the Committee rooms, just to have a pnlliminary diaoussion. 
Kr. Jam.nadal JI .• ehta: With the Members of t.he Council of State 

. or alone? 

The Honourable Sir Bull Blackett.: With whatever is possible: 

THE MADRAS SALT (AMENDMENT) BILL. 

Mr. V. E. AraYlo1Dudha A'&111at' (Finanoe Depa.rtment: Nominated 
Official): Sir, I rise to movo that the Bill fllrther to amend the Madras 
Salt Act. 1889. for a certain purp08e, as pused by tht Counoil of State, be 
taken into oonaideration. 

( 287. ) 
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This lis a very simple Bill and does not require a long explanation. 
Under the Madraa Salt Act, sectiGn 48B, private manufacturers of a.l~ 
are required to pay a. certain percentage of the cost of the preventive estab-
lishment, which is represented by the difference between the cost of the 
eshlblishment and 5 per cent. of the duty collected. Its object, Sir, was 
twc-fold. first, to make the Government bear in normal circumstances the 
norm 801 cost of a normal factory working· with normal economies; second, 
Sir. it was to ensure the opening of factories at places which were suitable 
and making salt manufacturers exercise due dilligence and care in manufs.c-
turt:. 

This percentage worked satisfactorily when the salt duty stood at. 
Rs. 2-8, but that duty has since been chf!.nged, and the cost of establdsh-
ment has increased. The result has been, first, that private manufacturers 
and through them the consumers are made to bear a portion of the cost of 
establishment which should ordinarily be borne by GovernmeIlt; and 
Becordly, it has ha.d an unfortunate result for the Madras agriculturists 
who find a hot weather occupation in those sma.ll salt factories whioh &1'8 
loeated :in various parts of· Ma.dras. The present 5 per cent. limit throws 
a burden on the manufacturers of salt· and threatens the extinction of these 
small factories. In order to avoid these two difficulties, it is proposed. to 
give power to the Oentral Board of Revenue to fix a. proper pel'tlentage 
which will represent the proper cost to be borne by Government and whioh 
would ordinarily be fixed with reference to the rate of salt duty. 
Sir, I move. 

Kr. President: Motion moved: 

.. That the Dill further to amend the Madrall Salt Act, 1889, for'a certain purpoee, 
.~ passed by the Council of State, be taken into consideration." 

JIr. A. llaDguwami Iyengar (Tanjore cum Trichinopoly: Non-Muham-
madan Rural): Sir, I beg to o~  the amendment that stands in my name . 
. J[r, Preaident: Order, order. The Honourable Member has been long 

enough in the House to know that this is the consideration stage. 
The question is: 

" That the Bill further to amend the Madras. SaTt Act, 1889, for & certain u~ . 
&3 passed by the Council of State, be taken into consideration." 

The motJon was adopted. 

Kr. Prelldut: The question is: 

'. That clause 2 do stand part of the Bill." • 
IIr. A, llaDguwaml Iyengar: Sir, I beg to move: 

.. That for clause 2 of the Dill the following be substituted: 

'2. Sub-clause W of clause B of soction 45 of the Madras Salt Act, 1889, shaD 
be omitted'." 

Sir, the purpose of my amendment is exactly the same &8 that which tJ16 
Government profess. Only the amendment which I move will in effect 
co.rry out what they profess to do, whereas the amendment of the Madras 
Salt Aotput down by the Government leaves it stH! in the discreliion of 
the Government to carry out ~ not the intention whioh they profess. Sir, 
80 fat' &s this is conoerned, I ta.ke it that the Government do definitely 
acoept the principle-a.coepted by all modem systems of finance-that the 
ooet of oollection of any tax should necessarily be a oharge on the tax 001-
Jector and abould not be 'levied from those who by lome. unfortunate stress 

• 
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of cL"CUDlstances are placed at the mercy of the Government. Sir. thia 
MadrAs Salt Act. under which this cess has heen levied on the salt man,,-
factUM in my prov.ince. is a very antiquated legislation and it CQDD(lt be 
8"id that it conforms to any modem principles of financial adminiatratioD. 
These salt manufacturers have been repeatedly petitioning the Govern-
n\ert that the various hardship'. that the various ctifticultiea and burdeua 
thsthave been impoaed upon them, should be removed 10 thattbeymigbt 
reaUl take steps' to improve the manufacture o~ salt ami they may make 
an honest penny in a trade which they say has heen very much depreued 
by reaaon of ~ exactions of the Government. Sir, what is it that the 
Government wa.nt these salt manufacturers to do? They want them :¥> 
,pay and totlUhmit . b~ l a o & variety ofimpoaitions. Under ~n 
48 of· the Madt:a8 Salt Act. ~b a  salt mWlwacturers are bound to pay nqt 
.merely the ~ duty ib"t allO: . 

". (1) the rent or .. _lIUInt of the )and occupied by the faotmy aad of the laD4 or 
hUildinp on or in wbleb the Mit .. atoeecI •  •  • . 
(2) iD ....... t at 5 per Cf'Dt. per aqJ1um on the e.pital COlt-of the -.orb 00IUIt.rDat.ecI 

at the ...... of Goven.meDt withill the factory of My of the deecriptiOlli 01' ~ 
,.any of &.be JIIII'POM8 l118Dt.iooed in lICtion 31, 
(3)tbe con of any works ex_ted ad ... -uon a2 alacl DOt r!llCOvered . r u~.  

and then the l~  clause is the one whlch is ,nowbcling amen<led: 

•• (4) 10 much of the annaal expenditure incurred by the Government on the _tab-
bahmenta maintained at the factory or place of .wra.e for the purpollfll of pardini 
the .. It and of reali.in, the revenue thereon .. ma7 ~  5 perOMat..-on ta.. duty 
levied 011 the .. It therein .old ill precedinl oftlcial yean and .. h.u not beeu recovered , . ., ao..ma..,'" ,  . 

. In()ther, . .,orde.Sir, o ~ n . an  thaae manuf"",turers to pay 
a ro~  the oost oCcollection of ,thete.x. a r ~ a  of the ex-
penditure which. the Government have to incur necessarily to protect. the 
ult monopoly which they ~ . ,Sir. ,the salt duty ~ in itself a most 
iniquitous impolt on this country. So far QII that duty is concerned. I do 
not think any civilised Go"emmenti will rely upon it sa a IlOrmal lource 
.3)f _tflxation. Qn, the otl)er l a~ . IQan well understand any modern system 
of Government gt;tlg to levy &. duty on. salt in emergencies. . Any ~  
eyatf'm of fine.nce should rely on the salt duty ,8& ,1m emergency resource 
-at their he.nds and should not seek to t&P & source which is an impost on 
the neceuaries of life of the poor Indians. .Tberefor(>, Bir, everything that 
adds to the difficulties of the BaIt tax i8 necetl8arilyan inftict.ion on the 
poor of the country apart from the loss infticted on the Bait mp.nufact'Urers. 
foT'. Rfter all. it finailyfaUs ()D the consumers of salt. Sir. these ,BaIt tnBnu-
fBcturers, QII my Honourable friend Mr. Ara.varnudha Ayangar pointed out, 
br.re 8 proportion of this expenditure wmch when the salt duty was higher 
waR certainly smaller in dimenfrion. But &8 the sBlt duty ,was lowered, 
the percentage on thBt increased to such an eKtent in acoorda.nce with the 
tenns (If the Statute that they themselvE18 find it iniquitous and WII.tlt, to 
remedy it. But instead of proceeding the right way of remedying it, they 
still tuke power to levy this e.xtra MA8 on tht'!l salt duty on the ground tbat 
ou~  the.v agree to the principle that in all nonnaJ factoriefl they will 

'see that the expenditure on establishments is not imp08ed on the cootrfW-
tol'l". they WMlt to take power in abnormal conditions or in Bbnonn!ll fae-
t.c:.rise to levy an extra cess upon the manufBOturel'R. I RlD told, Sir, a~ 

the object of +.hat if! not Ilven to meet pxpenditure out of thBt impOlition 
but to prevent salt ~ or a  being eatablishea at places where they ,may 
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..prove unremunerative, to discourage the conijouance of factories in places 
where the cost of manufacture is 80 great that ~ extra cees will deter 
.him from oontinuing the manufacture of salt. Sir, if all that is correct, 
·the proper way to do that is not to amend the ls.w 80 as stili to retain in 
their hands the power to levy ~ o  but to abolish this impost alto-
gether as out of date, unscientific and unjust and to prevent directly the 
fonnution of new factories or to take steps for closing faetories which have 
proved unremunerative. That is the fair and right way of dealing with it 
alld this round-about way is very wrong. Sir, I have in my halJd Q 

memorial which has been submitted by the lessees and licensees of salt 
pans and sll'lt factories in my constituency and they very properly.point 
out that apart from the increase in the expenditure of the establishments 
of the Government which thereby imposes on them an additional a.r ~  the 
<Government are not only collecting this tax for the purpose of maintaining 
'this daft but they also call upon these people to execute necessary repairs 
to irrigation works, channels and various other things which are nebded 
.for the manufacture of salt on those landl'!. Sir, where people own lands 
on which crops are grown, and Oft which there is a system of, irrigation. 
where water is conducted for various purpdses of cultivation, the Govern-
ment have acknowledged their duty and, have been discharging the duty 
·of ~ rr n  out repairs of these irrigatiOn  works, of these channels .nd 
o r o~  which are appurtenant. to the system of culture of the land 
in question. Where it is a land upon which nit lis manufactured, Rnlt is 
.cultured, ~ 'Government sa.v that every expenditure that has to be in-
,curred should be borne by the manufacturers or licenaees and that they 
should aIRo pay an interest upon such works aa the Governm.eot have exe-
cuted. We must not forget, Bir, that the Government is. clqiming a 1ll0Jl0-
poly and is e1aiming.1\ right to protect that monopoly an ar o~  where 
{,he flovernment wants to retain this monopoly, it is the duty of the Gov-
· emlT'ent to maintain these works, to maintain these establishments' for 
preventive as well as for other purposes, and if their monopoly is to be 
pMt.ected, it is not the lioensee that should be oalled upon to pay for it. 
'TherJ are various other: hwships which theae people are put to, b1,rl; t}).ey 
· do not neoessarily arise on this occasion. I am pointing them out only 
for the purpoae of Mowing that it adds to the burdens of thesepeopJe. 
·Sir, I have put in'a motion. if this is not ~ a  for a larger Limit of 
-exemption for them than is provided in the present Act, BO,that, at least 
they may be aure that beyond a certain r n a~~ they will not be taxed. 
· But ·having regard to the fact that this House haR accepted a further re-
duction an the salt duty from Rs. 1-4-0 to Rs. 0-10-0 a maund, I do not 
think that that amendment will now work and .r considertha.t on the 
whole, th,. logical, the just and the fair way of dealing with it is to abolish 
this impost altogether. The Government say that they want to do it; 
onlv they want to keep the power fOl' a.bnormal circumstances. Consider-
ing'l,hat abnormBI oircumsta.nces must be dee.lt with on their ownrrlents 
in each C&86&8 it arises and that it should not be ro ~  forby Sta.tute, 
I m(\ve that thisclaus8 be omitted. . 

111'. O. Duralswamy Alyangar (Madras ceded districts and Chittoor: 
Non-Muhammadan Rural): Sir, I also have, given notiee of a. simiillJ' 
motion a.nd Lherefore ~ entirely n.dopt all the ~ n  put forwlU'd ~ 
·oeloquetl.tly and SO lucidly, by..lllY Honourable fl'lend Mr. A. Rango.sw(JJlll 
· on~ar. Sir, it has '. b r . ~l  sai<} 1;>.1 him . a.~ the. salt ,duty. is !n 
itself ·iniquitous. That a ra.~ ~l  ~oul  be, l~  ~al  ~ ~ 
·;moreiniqui'ou8 ,Q.lld .toseleQta ., ~~ r . l .ll~l . for . ~ n  .forward tIllS 

" , -, \ 02 
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.ort of PlO,pOBal is the moat iniquitous of e.1l and I am extremely BOrry that 
Maclraa baa to Bay to Mr. Aravamudha Ayang8l' "Et ~u Brute." Sir, 1 
am further sorry that my friend Mr. Aravamudha Ayangar, young as he 
ia and ~arl  in his, publio life, has beoome a greater bureaucrat than the 
oon1inned bureaucrats in ,his B14avitIJr in.' modo, fortit8r in. re policy. He 
baa been exhibiting a. good deal of sympathy for the Madras agriculturists,. 
few unemployment and for JIO many other things and has made suggestions 
about opening further factories, all for the purpose of what? Further 
penaliaing the present salt. Sir, I oonsider that this salt duty, this .addi-
hona! ceS8 upon the aa!t iB another form of protective duty for imported 
.alt. The imported salt of Calcutta has to bear only Rs. 1-4-0 or Rs. 0·10-0, 
whatever that may be, whereaa the indigenous salt has not only to bear the 
Balt duty but also excess charge which meana so much of protection to, 
the imported salt whioh does not bear this excess .duty. Therefore, Sir, 
i' is highly inequitable that ~ should . select the indigenous aeJt and 
ar ularl~ Madras salt, for .~ ur o  of prote()ting the, ~  salt 
and penalisiDg the consumers, J)y levying additional chgea upon them. 
We find,Sir, from the Sta.tiatipal Abstract that ~ar after year there is 
always an amount of about is ~aa or S 8llQ.,.,,,in excess of the ordInary 
u ~ that is levied upon salt and from ... &JioOtnote on page 158 of the 
StBtistical Abstract of India I find that ~b r  were also other rate. varying 
with the quality and. age of salt and with reference to auction sales. The 
prices ranged from 2 aa 6 pies to R.. 1·10-0 per maund in 1916-17 and to 
Re. 2·9·0 in 1917·18. This i. in addition to the salt duty tha.t is levied 
and i. called ~a ll  price of it. Sir, it is highly unjust that such a 
lIeHing price should be added to the ordinary duty which is considered 88 
a great he.rdahip. It is stated. in the Statement of Objects and Reasons 
that this 5 per cem. was fixed at a time when the salt duty was Rs. 2-8·0-
and now that it haa been reduced to RB. 1-4-0 it is but proper to raise it 
still furt,het', and in order to avoid all contingencies they want to leave 
the section as vague I\S possible. This rate of Rs. 2-8-0 was introduced in 
1888, that is at the time when this SnIt Act was paued-the Madraa SaJ,t 
Act was pused in 1899. It continued up to only 1002 and from 1902 to 
1922·28 it continued to be OI1Jy at Rs. 1·4-0 and sometimes even at one 
rupee, and this idea of altering the section had not been taken up all 
along. But now it is stated that this clause B (4) of section 48 of the 
Madras Salt Act waa passed at a time when the BaIt dUtyWBS' Rs. 2·8-Q' 
and it iB time enough for changing that section. Why did not this idea 
occur between 1902 and 1922-28 and why should it occur now" ,.The l'e88On 
is also a little plain from the Statement of Objects and Reasons. They 
have increased enonnously the cost of establishments, they have made· 
extravagant additions to their establishments, and in order to make that 
up you want to make the consumer of salt pay all the charges. What is 
the justification for maintaining an extravagant establishment for the 110-
called detective or preven\ive dutie8 and levying aU the charges upon the· 
consumer? For instance, in the case of inoome-tax if you employ a large 
number of officers. do you levy all that cha.rge on the usetlaeea? This is 
part of the collection expendittl1'8 and it ia no justitioation for throwing 
th. preventive expenditure, the detective mtpenditllre upon the eonsumer. 
I ·think. t.,t there is absolutely ~ juatiitoation fOf' the.tap tha.t is now 
b ~  by the Government In &m.e!Jding thh.  Act. Therefore, if there. 
is any ,.1 bona fide in the expreilldon that is made In the Btateme!lt of, 
Objeets aDd BeldOn., that "it it the intention of the Government that 
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normally the cost of preventive establishment should be borne by them.-
selves, not by the licensees "-if there is any good faith in tha.t, I ask them. 
to consent to the deletion of this clause altogether. If "norma.lly" there 
means an exception, abnorma.lity being the ordinary rule of this Go'Vam· 
ment, Sir, there is absolutely no protection even if you say that the State· 
ment of Objects and Reasons is an article of good faith, but in practice, 
yQU use all your sword and weapon to enhance the duty and make it; , 
a hardship upon the consumer. I have now to communicate to you. 
message-a message which is ordinarily conveyed to the House through 
Mr. Gupta--it is this. The Council of State has reversed the decision 01. 
this Assembly in the matter of the salt tax by 27 votes to 9. (Aft. Honour-
dble Member: ., Shame.") I suppose the other side will receive it with 
appl<iuse when Mr. Gupta reads out that Message to us, but we will haTe 
-enough of it on Monday. But for the present I will advise my Honour-
at.le friend, Mr. Aravamudhd. Ayangar not to be a party to throw .. sword 
upon his own. mother province, the province of Madras. 

SIr W&lw WIllIoD' ~ a  '·Chambera of Gommerce: Nomin&ted 
Non-Official): I do not wish to l ~ part in this debate at any length but 
I should like to correct a mistake.i a bad mistake, which My Honourable 
'friend, Mr. Dura.iswamy Aiyanga.r· has made. He said th .. t in Bengal 
salt has to pay nothing except the duty. I should like to tell him that the 
salt there has to  pay charrandars'fees, has to pay fees for the scales whioll 
are used for weighing out the salt to see how much the Government ought 
to collect as duty, has to pay for the hire of the scales, overtime fees, 
and all the landing charges in addition. Furthermore, he will hardly be-
lieve it, the owner of the salt in Calcutta. has to pay for the tape and the 
oei.ling wax which seals the salt in bond down. . 

JIr. 0. DuraiJwamy Alyangar: I will only ask my Honourable friend to 
look at page 158 where he will find Benga.l Rs. 1-4·0 and Madras and other 
provinces where salt is manufactured, an additional sale price, and I 
believe tha.t the expenses which my Honourable friend mentioned a.pply to 
.other provinces as well. . 

au Walter W11lIon: My knowledge is superior to the book. 

PlDdlt lfUaklDtha Das (Orissa Division: Non-Muhammadan): When-
·ever salt I?omes up for discussion in this House it is always with a. heavy 
heart that;. rise to speak on it. I am interested in the salt manufacture 
on the Orissa ooast and I know, as my Honourable friend over there knows, 
:for a. long time our Orissa saJ.t was under the Madrll.B Salt Department, and 
it is contiguous to the Madras salt area.. It is this additional cha.rge over 
, tile 5 per cent. for guarding the salt and collecting revenue thereon that 
bas been responsible for the abolition of so many factories. During the 
last three or four yea.rs no less than 8 factories have been abolished. 
Excepting one, the land of whioh was required for the Vizagapatam 
Harbour all the 7 factories were .o.holished probably owing to this charge. 
When the year before last on my motion for reviving Orissa Salt a pious 
suggestion waR thrown out the.. anyone in Orisaa will be allowed to manu-
facture salt,' if he so desires and applies for it, I was told in private con-
versation that it is this charge which made it impossible for Orissa salt to 
be revived Again. This oharge originally-I do not probably underste:nd 
the .twisted significance of it..-.w&8 for II guarding the salt" and "collectmg 
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. ~. na ao ba n •. J "  ' 
the 1'8'r8nue"" It ... Qome to mean "gU&rdiogthe entire monopoly'" iUid' 
'!·eoliectiDg all kinds Qf ar ~ ". Thus probably the two iteme contem-
l ~ sub.cl&\JM(4) bve been n~ in ~ .and application. 
Aa 1»w unde .. t.ead tile ~  anct probf.bly it is the 'fact, 'all the r ~ 
v.m.e eharges, .~ ie, the prevention of smuggling. ~ preTention of 
illion manuiactare IIIDd any ,OUler act of commission calculated to be detri· 
uJenUJ'to the DlOdopoly 01 .salt in that. area and 'all ,other kinds of far fetched: , 
chargee calktd. preventive, arE) oalculated for . ~ purp08&.Are not mant 
of t1188& .clIarg .. ,bb'me by . (}()vernment in areae a ~ no salt manufacture l' 
Suppdse ~ r  is no.aal.t maDufae*t1red in the OriB8a' coast--there.is another' 
big fMtory in GNljam in the Oriy&. country, I mean 8urla, ~  baa 
bee:nabolisbed aud I "'lie seen the pans there lyi,ng open and people loo ~ 

ing at them with teadul eyes. They have no occupation now. You call 
it a subsidiary occupation on the authhrity of experts, bunny experience 
~. that ?JlrJ1e ~~~  ~ my part of the country it, is,practicallY the ~ 
ocaupationfor many people. And when there is no 'AeJt 'Pl1unilactured In 
these areas, 8a I was going to say, there must be pennanent preventive 
~ur  a ~ in tbeilO plaoes; there is every Dattinl f"cilityfor manu· 
facturing ~~. ':there 'must of necessity be a. preventive establishment who· 
~ ~  coSt of prevention in these cases? But if in these areas ~ 

is salt manufactUl'e, is there any deduction of the charges OD accolmt of 
tile ordinu:y and otherwise permanent preventive estabUshmnt which there 
must neoesaarily be even if there be no salt manufacture in the area at all t' 
But I presume aD these preventive charges are added to this charge now 
under discussion. . 

Whether it is equitable or inequitable, I am not going to discuss here. 
I lpww that .alt is one of the principal ingre4iente of human. blood, blood of 
all animals, &Qd specially of human. blood. And when we' ta.x lIBlt we 
put a tax 00. the very blood or life of maD. . Pmperly understood this is 
IS NoolI' . the emblem, the visible symbol, 88 my HonOU1'tlblil friend hhind' 

• me put it the o~ r day, of alien or foreign exploitation of our 
very lifeblood. I do not therefore like to say anything on the propriety or 
the equitability of ihis tax or any other ta.x or charge which it may please 
Government to add to those already existing there snd thereby eteate a 
monopoly to crush Indian manufaoture and to promote perhaps foreign 
imports. 

, In the Statement of Objects and Reasons there is expressed a.very pioua 
splicitudc, so to say, that Government win have the discretion to relieve 
the people in normal years. Government realises, it is said, that because 
the salt duty has been reduced to h. 4d., this 5 pcr cent. is not enough. 
Government is going to apply its direction 80 that no more factories will 
be established and perhaps more small factories win be started. We a~  
seen Government discretion exercised year after year, so ferr as the import 
duty is concerned. The import duty is the main thing which handicaps 
~  Indian salt m.,nufacture aDd ~a.r after yesr any disctll!l81on of that 
question in the House has been practIcally avoided· under the' subterfuge' 
<>t .. a a n ~ in the Tariff Act. It has "been said there \hat whereas 
iu aU otq.rcases the duly is fixedfn amount in weight or Bay, 80 muoh' 
per a~ or 20 or Botue other per cent., ad ",alonm, in the ~ of 
imp0rte4,aaJt it is just as much &I! theexoisB ~u l ~ salt of Indi._n 
fila.nufacture of the l~  into whlch the salt II im'POftt'Ja.' ThIs praett-
cally precludes the House from considering the question and therefore' 
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Q()vernment have ntwer thought of putting fb'rWerd aitiy diSOl'etioria.ry 
J1141aaure far the ~ o  of salt of Indian manUfacture. By tiUI time' 
they might have saved not only the factories but they might have started 
.~ o r small .factories and might have come to the rescue of those 
'4ri .. ·ff(oituriate men, who, as I told the-House the o ~  ate ifi the grip of 
t'nrnine an.d who live on grasa. The Hou ~ will now realise the significance 
Of discretion. Witbout saying anythiilg mora nO\'iV-I hBve got anothet 
IMhndment to move; perhaps wlnm it cotn6s I shall haye to speak o~ 
on the subject-I support my Honourable friend Mr. Rangaswe.mi 
Iyengar's amendment. 

Mr. V • .:. ra ~ Ayugar: Sir, t am a.fre.id there has been a 
tbdd. dae.l of misundbl'8tanding regarding the scope of the preaent. Bill. 
I can assure the House it is for the benefit of the Madras agriculturist 
and for the benefit of the Madras consumer that I ha'te taken th1e pleasant 
taajc of moving this Bill t<>-da'y. 

In the first place I can assure the Honourable Mr. Rangaswami Iyengar 
again tha.t the intention of Government is tomorease the percentage to be 
gorne, by ~o rn n  from 5 to ~  per cent.,. so a bar~ ll  any factory in 
Madras wdl have to pay any portion of the cost of estabhsliment. 

Secondly, Sir, my Honoura.ble friend Pandit l~ a Das referred 
to the genera.l question of salt manufacture and a.lso PVt forward the case 
of Orissa.. I would refer him to the assurance given by the Honoura.ble 
the Finance Member in connection with the diBOussiooa· on the Salt Demand 
when he sa.id : 

.. The Government of India ar8 perfectly prepared to conaider &Dr proposal for 
the protection of the manufacture of salt in Orissa which is economic.' 

I think, Sir, I cannot go beyond the tenns of that assurance. 

My friend Mr. Rangaswami Iyengar himself has admitted that in regard 
to the fa.ctories which are not worked on an economic basis it is necessary 
that Government should he.ve powell •  •  • .., 

*r. A. BaDgllWUlllyeDl&1': No, no; that they will close them down. 
Mr. V. E. Ar&vamuc:lh& Ayangar: .Let me telIhim that if clause (4) Of 

,section 43 (B) is omitted, Government would still ha.ve power. 

puidi( .Ua.kantha Das: Do your economies include all these charges? 

.. Kr. V. ~. Aravamudha Ayangar: I am afraid I do not understand the-
Honourable Member. There is a certain portion of the cost of the pre-
,ventive establishment which has to be borne by the manufacturer which it 
is now proposed that Government should bear. 

I was referring to Mr. Rangaswami Iyengar who thought that by 
ot'nitting clause (4) of section 48(B) he would be·improVing the position. 
I am afra.id that Mr. n~ar is, next to the Finance Member, the mOllt 
,hardworked ,man in the. AS8t1mbly . and that he has not taken the tro,!ble 
togo into the bther parts of the Salt Act. Lioenceshave to be glven 
by Commissioners on certain conditions. As a matter of fact in o b~ 
in cases where the cost of the establishment is recovered, the reco'fery IS 
made under the seotion which provides •••• )I • 



uOlBunva ABUlIBLY. (26TH ·MAB. 1927, 

MI. A. Banganami I)'lnlar: I think it is an abuse' of the section. 
They hawe DO business to put conditions of thia onerous character under the 
plea of granting lioenoes. 

MI. V. E. Ara.,amlldha ~ ar  At any rate it haa not been objected 
to. so far and it is a separate questioo whioh should be taken by itself. I 
think the Central Board of Revenue will study the disoussions on this Bill 
and oonsiaer the question very carefully. I therefore ask the Honourable 
Member not to prese this amendment. 

Mr. Pruldlnt: The question is: 

.. That for ela\1le 2 of the Bill the followin, be mbet.ituted : 

• 2. Bub-cla\1le W of clON B of IeOtioa 43 of the lladru 8&1t Act, 1889,·-.n 
be omitted·...· 

The motion W88 negatived. 

Mr. J'npIen': Mr. Ranguwami Iyengar does not move hia altema-
tive amendment? 

Mr. A. BuIpIwamIIJeDpr: No, Sir, I am not moving it. 

Mr. PnIl4aDt: Doe. Mr. Duraiswamy Aiyangar wish to move hia 
alternative amendment., 

Jrr. O. D1Ir&tInr&1DJ AtJUIpr: No, Sir. 
Clause 2 was addea to the Bill. 
Clause 1 W88 added to the Bill. 
The Title and Preamble were added to the. Bill. 
Mr. V. It. Aravamlldha AJ&DIII: Sir, I move that the Bill, U pUled 

by the Council of State, be paaaed. 
The motioo wu adopted. 

THE PROVIDEN.T fU.NDS (AMENDMENT) BILL. 

Mr. J. W. Bbore (Secretary, Eduoation, Health and Lands) :8ir, I 
1I10ve that the Bill further to amend the Provident Funds Act, 1925, for 
• certain purpose, 81 passed by the Counoil of State, betaken into con-
lideration. . 

This is a very.mall amending Bill intended to modify the 'rigidity of 
the definition of •• GOvernment Provident Fund ,. in clause (d) of section 2 
of the Provident Funds Act. 1925. It was brought to our notice by the 
Madras Government that the provisions of the Act at present exclude from 
its benefits such low-salaried staff as clerks eropll'lyed under District 
Educa.tiona.l Councils and clerks and librarians in educational instituthns. 
and they suggested that the Act should be modified and that this anomaly 
should be removed. ARl'ceing with that view, Sir, we have bro\ljlht in thia 
small amending Bill, the object of which is to make the definitirn in. 
clause (d) of section 2 sufficiently elastic .to include gradE'S other thaD 
teachers emplOjed on educational work or jn connection with it. Sir, I 
beg to move. 

Tbe motion wu adopted. 
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Clause 2 was added to the Bill. 

" Clause 1 was added to the Bill. 
The Title and Preamble were added to the Bill. 

l883 

Mr. I. W. Bbore: Sir, I move that the Bill, a8 pasaedby the Oouncil 
-of State, be passed. 

The motion was adopted. 

THE INDIAN FOREST BILL. 

Sir Hart SlDp CJou (Central Provinces Hindi ~a on. : Non-
Muhammadan): Sir, I beg to move that the Bill to coDlOlidate the law 
:relating to forestAl, the 'transit of forest-produce a.nd the duty leviable OIl 
timber and other forest-produce, &8 passed by the Council of State, be 
taken into consideration. . . 

Sir, in moving this motion I wish very brietly to recapitulate the factI 
why I happen to be the mover of this motion. The Statute Law Revision 
Committee, which was constituted BOme time in 1921, ee'ti to work with 
a view to revising the statu'be la.w of the country. 

r At this stage Mr. President vacated the Chair which was occupied 
by }.fr. Deputy Presiden'ti. ] 

It found that the Statute·book was overloaded with a very large 
'number of supplementary amending and explanatory Acts and the first 
-thing tha'ti the Committee decided was that the Statute·book should be 
purged of all these supplementary and amending pieces of legislation 
wil.h a view to ensure compactness and convenience for the sake of 
reference. As such, a very large number of Ac'tis were consolidated and 
went into one cover of the Indian Succession Act, which was passed by 
this House two years ago. Another piece of legislation which was also 
consolidated is the Merchant Shipping Act and Honourable Membera 
will find from the Schedule appended 'tio this Forest Act that no less than 
-eight amending Acts have been consolidated in this one Act. 
Now, I find on the agenda a very la.rge number of amendments sug-

gesting improvements and amendments on the merits of the various 
seotions. I wish to point out, Sir, that the primary object of a oonsoli-
de.'tiing . Statute· is to oonsolidate and not to amend. If any amendment 
is necessary that must be taken up &8 Q separa'tie matter. The object of 
consolidation, I submit, is to bring together within the compass of one 
Act wha'ti is found scattered over perhaps 6 very large number of pages 
of the ~ u boo . Therefore, so far as the principle underlying the 
motion wliich I beg to move goes, it is that we really desire consolida'tiion 
a.nd consolidation only. So far as the question of consolidation is con-
oerned, Local Governments were consulted and verbal changes-and they 
are no more thaD verbal changes, I have gone t,hrough the whole Act 
from first to last-have been made for the purpose of bringing out the 
real meaninl'( of the va.rious prOVIsions of the Act and they are in sub-
B.tance· and in form merely drafting cha.nges. I submi'!;, therefore, that 
the House must deal with this ques'tiion as one of consolidation, pure and 
1!imple, and agree with the Council of State in passing this piece of legis-
lation. Sir, I move it. • 

Mr. O. Dura1swamy Alyangar (Madras ceded districts and Chittoor: 
Non·Muhammadan Rural): Sir, I hAve given notice of an amendment 
'that the Bill be circulated for the purpose of· elici'tiingopinions thereon. 
I have hea.rd patiently the achievements of sir Hari Singh Gour on the 
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Btatute Law Revision Commi\tee and the number of Bills' .... hi6h he bu. 
consolidated into whole Acts .  .  .  •  • 
. ., itatl .... GoaI': On a: point of perIOnlil .explanatioD.. lh.-ve lAid 
nothing about having consolidated any Bills at all. I wu all aIoni reter-
rin2 to the work of the Statute Law Revision Committee. 
Xl. O. D1Il&Iaw'ImJ . l ~ar  I meant no oftEmce to Sir Ha.ri Singh. 

Gour-I meant only a compliment. 

SIr Barl 8IDP Gov: It ia an undeserved compliJnent, Sir., 
1Ir. O. DarUlwala1 ..tiJaapr: I do not know why my Honourable· 

friend, Dr. Gour feels shy of any amendment lMiing made or an,. Un-· 
p1'Ovements being made upon the Bill. he haa' preeen.ed to the Aaeembly. 
on this occa8ion. Sir. there i8 nothing to prevent this House, ,under the-, 
rules or standing orders or the Ac\, fror,n taking cogniaance of a Bill .  .  .  • 
ft, 1IcIaoaraIIIe· til' Alrud. ..,cUmu (Home Member); On .. 

point of order. Sir.· If 1 understood the Honourable Member who is 
moving that the Bill becirculatad-that is a motion that cannot be made-
on a Bill which hal been passed by the other CluP.mber. The rule is 
quit.e clear--rule 29 of the Indian Legislative Rules: "He ~  move 
as an amendment that the Bill be referred to a Select Committee. and 
if such motion is carried the Bill 8hall be referred to a Select COmmittee." 
I submit. Sir. that rule is exhaustive and therefore my Honourabl& 
friend"8 motion i8 out of order. 

Kr. DepulJ PreIkItIR: Has Mr. C. Duraiswamy Aiyangaranything .to· 
Bay on the point of order? 

Xl. o. DlIl'&lIwI.IDJ ~  I 8ubmit to your ruling. 
Xr. l)epulJL ~  I think tbe rule is quite clear and this amend· 

ment cannot be moved. There i8 also another  amendment in the nam& 
of Mr. Aney in the 8Rme etJect. and under '\;he rule just quoted this 
amendment also fnll8 to tbe ground. There i8then an amendment of 
Mr. Durai8wamy ~n ar  I would like to know if he wants to move i'ti. 

Kr. O. DuraIn&IDJ AiJ&IlpI': Ye8, Sir. I move that the Bill be 
referred to a Select Committee and I may con80Jidate in 'he amendment 
tbe name8 given by my Honourable friend Mr. Aney in his motion, flo, 
fonn the Select Committee. Sir. I submit that when a Bill is placed 
before us lor consideration it is the duty of the Assembly to lee that, 
even if i\ be a consolidating Bill, it is a Bill good in form and beneficial' 
to the country. It is not a 8ufficient ground to say that the .object of 
'the prescnt Dill is only to consolidate all the various pieces into one and 
the object is not toO improve it or make useful to the public. If it is 
possible for this Hou8e to amend the enac'\;ment in such a manner 88 to 
make it beneficial to the pub1ic intere8ts, then I think it is the du\y of. 
this &use to enter in'\;o that question without shirking it, TherE!by. 
air, I will be doing a. double honour to the gentleman who is responsible· 
for this con8olidation, by making it not only a. conlIOlidating Aot but also. 
a consolidating and good Act. 

Sir. the trouble8 which 'tbepeople u.q.dergo, parlieularly the agri'. 
oul./Z ... 1 01.888, in the matter of the forest rule8 Rn. d th. e provisions of th. e· 
F'. Act, are so enonnous that every Member of thi8 )!ouse ~ ha. 
cOme ~ contact with the agricultural population must be; well aware 
hOJr that, foqns the greatest grievance of \he people of this country. The-
tore.t relervatlODs. the forest areas, the troubles undergone by 1ih., 
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~ul un  !popula.tion, particulal'ly those living in villages, the 'prose-
cU\ions they have to go through, rrJI these are a sad.taIe to . .relate at 
p.resent. ,It is absolutely necCSBary that tbe,FOII:'88I; A.ct. should. be. so 
worked that the people will receive more of ben. from the foreJtl tbaA 
ol.. hardship and trouble. The very fact that thenk are 882 ameM .... 
ments to the various provisions of\his Bill th&f;; haa been placed b ~ 
this House will go to show that considerable hardship u being felt Wldef' 
the present system. Personally, 110 far 8S \he Madras ~  ia 
ooncerned, this Act does not directly relate to it: But I am aoxiOU8 
that the prinoiple of a proper and useful method of, . WOl'king the· Act 
should be established in the central legislature, so the.t the Madras ~a  
Act also may receive the benefit of fta.nd be worked ,aceorciingly ~. 
such chnges introduced in it as this House IIEltsthe example on till,· 
Bill. Therefore, Sir, I am anxiou$ that this Bill should be referred to 
a. Select Commit\,ee Bnd nothing will be lost by t'he short time that will be 
tlloken by "he Select Committee. if by doing so this House will be rlIDder-
irig an immense public service and I tbEll'efore, Sir, 'commend to thi8 
House the aooeptance of the motion to refer this Bill to a Select Com-
mittee. . 

Kr ... 8. Ane, (Berar Representative): Sir, I rise \0 support. 
the amendment moved by my friend Mr .. Duraiswamy Aiyangar. It is 
unfortunate, Sir, that his first amendment to circulate the Bill for public 
opinion was found to be out of order. If that amendment was not ruled 
out of order, this House would probably have had the benefit of ascer-
taining _the views of those who are being most dected .by the working of 
the present Act. One of the claims which my friend Dr. Gour has made, 
snd to B ('.ertain extent rightly made, about this Bill, was that it was 
a t;Jtraightforward consolidation measure. To a. large extent that claim 
it true. But ~ who have gone through the present Bill and have 
dOmpared it with the tbree or four Acts it seeks to consolida.te, will find 
ttIat it is not 8 oompletely consolidation measure in the strict sense of the 
tenn ..... 

IIr Bart 8tDp. Gour: Give us an instance. 

.¥J. •. 8. Ane,: I. will ; you please wait. If I had not enough 
ma.terial in my pocket, 1 would not have urged this point at all. In fact, 
if my Honourable friend had gone through the ba~  which took plaoe· 
on this mea.sure in the other House and the speech which the Honourable 
Sayyed Raza Ali made in introducing it last year, he himself would have, 
found wijhout my giving any insbnoes that in this Act of 1878 there are-
certain sections which do not find a place in the present Bill and there· 
are amendments made to the Act which are to some extent, in my 
opinion, of a substantial nature. First, I will draw the attention of my 
friend to a passage in the speech of the Honourable Mr. Raza Ali, from 
which he will see that there are omissions and alterations-whether they 
are of drafting n~ ur  or not is a. different question altogether-and on 
that point I shall speak later. There are a.t leBst two alterations which, 
in my opinion, cannot be said to simply make the sections more lucid 
or more unambiguous in the present measure. In the first place, to 
satisfy my friend I should like to. read out one passage, and the House 
Will see that section 84 of the old Act has been o ~. n does not find 
a place here at all. In fact, ~  whole of Chspter V is omitted. Thai; 
Chaptor has' no corresponding Chapter' in thilJ Bill, ~  1'6atongiven· 
is that on investiga1iion it was found that that section was spent and it 
could no longer be of any use. 
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IJirJlarl 81qh Gour: Obsolete. 

1Ir. II. I • .ADey: I am going to argue that also. It eanuot be spent; 
.it is not spent. That is my position. That might be the view of the 
learned members who sat on the Statute Revision Committee, but those 
who happen to read that law in a different spirit will find that the' 
section oannot be spent; in fact, it only indicates that the members of 
,the Statute Revision Committee had possibly not got with them full 
information about the working of this Ac\ in different provinces. It showl 
nothing more than that. But I think my Honourable friend wnt be satie-
'fied when I read out to him. ,one passage from the speech of his colleague. 
and it is this. that", -on inveatigation it was found that aectiotl 84 W81 
·:spent aDd it WAIl no lODger possible to make use of it ". So, my friend 
will admit it is n~a CODsolidation meaaure in \he strict senile of the 
term. Now I 1Ihall. read out to "the HoUle aection 84 of' the old Act. and 
then \his Houae will. I am ~ur  be perfectly ... tia1ied that ~ il not a 
'section which oouldbe oOll8trueci aaone that is now spent. lIt ialti1l 
operative if that section is properly unders\ood. TQe section reads thus:; 

.. Within twelve montbl from tbe date Oft which tllia Alit ClOIDeB uno fore. in ~ 
tvritoriu administered by any Local o ll l l~  wob Govenuneot lball, after 000-
liderlotion of the nih" of the Government and private perIODS in all 'oreat-Jand. or 
wute lands thflll ander ita e:a:eeutive control for purpoeee of fonat oonl8rVU'iey, dllter· 
mine whieb of mob land. (if any) caD, -x.rdbl, to juatioe. equity aDd good 
-co1iacieDce, be el...... .. reaened fonete or protected forate an_ this Act, and 
deelare by o ~ ou in the local oJIlcial u ~  ~  Janda 10 c:lueed to be ....... ved 
..ar protec:&adforut., AI the cue may be; 

Pnmdec1 that lueh declarMion ahall not. alect. any rijht. of the GovenuneDt 01' 
pri ... persoa. to or oyer any land or forest prociuee in aDy loeh forest, which have 
pviona to the date of lucb deolaratioD, been inquired into, lett.led and r or ~ 
u: a manner which tbe :LcM:al Government thiDk. aafIlcient.: 

PlOvided aIIO that if any ncb rijht. have not on luch date been 10 inquired into 
_Wed and recorc1ecl, the LOcal Government .ball direct tbat the I&IIl8 sball be inquir;{ 
into, settled and r&COfded in the manner provided by this Aet for reserved or prot.eet.M 
forest., a. the cue may be I and, until IIUeb inquiry, .. ttlem_t ,aDd recorcI MV. bee 
completed, DO sucb declaration .ball abridge or .. trect luch ngbt.." 

, Of course, this is rather a long section, like the supplementary ques-
tions which my friend Mr. Kabeerud-Din Ahmed sometimes puts in fhil 
Houie, a.nd I am afraid sometimes the vf!JrY length of it makes it imPOS-
sible for a man to follow the sonae of lit. So Honourable Members might 
han found it somewhat difficult to catch the particular point that' I have 
in view in reading out this whole section, but it was necessary that I bou ~ 
read out the whole of this secton. This section. Sir, first of all makel i. 
incumbent upon the Local Government immediately after the .. Allt il 
applied to any }i\tricu]ar tract .  .  .  . 

Sir E&r1 Imp Gou: Which Act? 

1Ir. K. S. AD.,.: The Act of 1878. I am reading section 84 from the 
Act of 1878, a.nd not of your Bm. The Consolidation Bill ceases to be 
a. cosolidation Bill according to me on account. of the omiRsion of this 
section. , That is my point and charge 81BO. SO under section 84 of the 
Act of 1878 it haB been made incumbent upon the Local Government ,tu 
clasaifythe la.nds within 12 months 88 r r ~ forests or protected forests 
un ... p.e provisions of that. Act. That c1888ificationhaR to be made 
,withiu . a period of 12 months. 

SIr.art 8tDP Go1Ir: Was to ha," been made within 12 month .. in 
1878. " 
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Kr .•• S. Alley: Within 12 months from the date on wliich this Act 
eomes into force .  .  .  .  .  . 

Sir H&r1 S1Dch Gour: Then it must be 1878. 

Kr. K. S. uey: You are entirely mistaken. The Act is applied to, 
certain provinces as late as 1911, and as this section remains there, the-
period of 12 months should be counted only after 1911. 

Sir Barl Slap G.)W': Then it is 1912. 

Kr. K. S. uey: Why are you so impatient? Before you hear mEl-
fully, you Mnnot by adding one more year to the year which I have 
mentioned gain your point. I say that a.l1 the learning of the' ler.rned 
doctor has faiIed in ena.bling him to analyse and to understand the proper: 
meaning of this section. That is my point, and it is a. pity that so ma.ny 
learned doctors and so many eminent lawyers sitting on the Statutes Revi-
sion Committee should have overlooked this important point. That is 
my charge. The point is this, that the classification has to be made 
~ n a period hf 12 months. and what the section further lays down is. 
that before that declaration is made. the Local Government has to inquire 
into the private rights of other persons in accordanoe Woith equity. justice-
and r,'ood conscienoe over the waste land which is to be classed as reserve or 
protected forests. If such rights hada1ready been inquired into and settled or 
reoorded before. then those rights would be respected under the, first pro-
vieo. and they would not be in any way affected. But the second proviso 
definitely lays down if no such inquiry-was held, then the rights, which 
private persons already enjoy over the land, shall remain una.ffected6r un-
abridged tHI that inquiry is made and the rights are duly, recorded. Now, 
Sir. the position will become clear if I take a concrete instance. In Bera.r 
tbiis law W8B applied in the year 1911. and in the notification by which this 
law was made applicable it was declared that all the land classed as State 
fore'!ts under the Bero.r· Forest Act should be treated under this law . 88 
res£!rve forests. But as far as I know no such inquiry as is contemplated' 
by section 84 Was ever made with regard to the private ~  of n~ ual  

in the lands classed BS State forests and therefore the rights whlch the· 
people had over them subsist to-day in spite of that declaration of the 
Government under proviso 2 of this section. That is the position. Cer-
tain voluable rights of village o ~  and private individuals over 
lands which are Reserve forest finder this section subsist because the I.ooat 
Government did not make any inquiries into the rights of those individuals 
o!' a ~ any record thereof as required. ThBt is the position. it'stands 
to-cby. But if you take away section 84 altogether with these salutary 
provisos. hundreds of persons will find their rights altogether annihilated 
and that will cause a serious difficulty. I do not mean to say that the 
o ~rn n  have not got the right to hold an inquiry hereafter ~  they 
like, but so far as the protection of the existil:tg rights are ooncemed, it 
waa done under sootion R4 and Government could not take steps against 
those personB for using those rights under anyone of the other' BMtionR of 
the Act of 1878. But if this whole Chapter is omitted and if these pro-
tective clauses are dropped, any use of those rights by them may'become 
unlawful because it is Q u~ of reserve forests without permission from 
the O-Overnment. Perhaps it may be possible to a.rgue in 8 different and 
opposite :way also. I do not deny the possibility. What I am trying to 
drive at is tliat th'e omission of this clause in the B,ill is not merely nltera-
tioD of a fonnal nature. "On investigation" it is stated "it was found that 
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this '8ectioD was sperit. " I maintain that the ti'u.e potitrion is like thia. I 
do n.)" want to dispu";e the ~a  that the ~b~ of the Statute Law :Re-
vision Committee had made a.n investigation but proba.bly the fact is that 
they did not or could not find out whether this Atlt had oome into force 
"in all the provinees on one and the aame date; -and further ~r in 
·every provInce where it wsa made applicable such inquiries as are CQll-
tt:lmplated under taction 84 were invariably made by the local o r ~ . 

But if they had not made any inquiries in any such province or tract, I 
am wre that certain rights which the people al'ein poqeuion; of, a1Ie yet 
unai!flleted.But I am afraid that by the omiBSion of this ~ on. n thit 
.BiJl we are practically destroying those rights to-day. Thii is 'the poaition 
. created by the omission of section 84. 

I would draw' my learned friend '8 attention to another thing. 'l'aks 
. IOOtion 81. I will read out., Sir, only the fint part of this section ~  
is relevant for the purpose of my a.rgument. , 
., The Local GovwDmeat may from time to tim. aubjeet. to the control of the 00'9'''« 

, GeIlera) in CoaBeiI lIIIIke rul.. to regulate the follo.mg matter." , 

Now, if we look to the corresponding seetion in this 'coosolidating Bill, 
the House will find that the words "subject to the control of the GoVf.rDor 
,General in Council" are omitted. Whatever the reBIODs for this omiuion 
reay be, I am not going to inquire into them now. But if at becomea possible 
for me to move my a n rn n ~ later on I would ·gi've very o n ~al  

, to abow why these word. should be omitted and some important new woMS 
, aubst,ituted for them. The omitted words meant tJb&t the 1'l11e-muang 
, pbwer of the LooBIGovernment under this section was reattained to eorne 
. extent and controlled· to some extent by the GovernorGenerai in COltJ1Cil, 
and the reason for .Uch eontrol wlUl very 8OUIld. The Provmeial Govern-
ments were called upon to exeeute and adminiater an Imperial Act and it 
'W8S nece •• ~ therefoJ'e thattbe Governor General in Councill shoulcl . teo 
that t.he rules framed under that Act wet>e such &S were in no way iocon-
'sistent with the "pint of the Act. It was for thi, reason that thOle 'Words 
wt·.rethere:' l b ~ to the oOntrol of. the Governor General in Counoit." 
I think my Honourable Mend is satisfied that these words do not exilt in 
. the present Bill. 
'lbe BoaourabIe lir AI .... r Kadd1mu: What is the leotion the Hon-

, ourahls' Member' i.'referring to? . "  . 

, Mr .... I •. AIIey: I am referring to section 81 of the old Act. 

SIr Bart IIDeh Goar: Section 82. 
-•• ,<, f -:--"" ." • 

Mr ••• I  . ..,: Let us take section 89 of the old Act. This import-
Bnt clause ca:lculated to restrain the rule-making power of the Local Gov-
ernment in these two sect.ions is omitted ,in this Bill. T<> my rniI)d it 
seomB that the powers of the Local Government to mak.e rulefl under this 
Act have therefore to that extent been extended and widened by the pre-
sent Bill. 

The HonOurable Sir AI.sander lIu4dlmaD: Sir, to SI\.VO my Honoumhle 
friend· tllkin!!' the time of the HOlil!e I may explain to him that sMthm 39 
o no on ~ n. the words "with the pre .. iouB8a.ndtion of the o ~rnor 

-Generat in Council". My HtmouTBhlefriend iRl'eBding from lin bId ~ 
woriis .bleb bnve been tllruck out bv the Dcvolu4ion Act: Those worda 
hAve' been' ru~  oat fl'om,section', 89. ' 

.. ,. ~ . ,\ . .  .  I  • 
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JIr .•• 8: .a.n.,: I have only tried to show that section 89 of the old 
Act contained those words. 

The lI0D0urable Sir Alaander KuddlmaD: But that Act was ameI!ded 
in 1920 by the Devolution Act. 

JIr. K. 8. ADey: So t6ere are these two things. And the third point. 
,(An Honourable Member: "The second point.") is that. there is some 
ught change in the wording of section 42 of this Act. The wording of the 
pregent Bill difters. Paragraph 2 of section 42 in the Bill is clliIereIltly 
worded from paragraph 2 of the old Act of 1878. Tha.t is perfectly clear. 
Now what I submit is this. What was probably left under the old law 
as a matter for the discretion of the Court has now been definitely pr0-
vided for 8S a matter to be ruled l:y the Provincial Government in tits 
rules. Tha.t is the clear meaning of the change. A double penalty tCJ be 
inflicted was under the old Act a matter for the discretion of the Co1U't 
undO" certain circumstances. But now it has been provided for by the 
rules themselves. That was not the position under that Act. To sum up 
..,hat I mean is this. There are certain changes made in the Bill atld 
~ an  which to my minrj are not altogether of a drafting nature. I think 
that I have cleared this position. It has been pointed out, to us that this 
is a consolidating measure, therplore it must not be scrutinised very 
,c1osE:ly for the purpose of amending the existing law. But I ha.ve sho'Ml 
-that it is not a consolidating mea.sul'e in the strict sense. Even if it be, 
my pcUnt is that if this is a law which is likely to a.ffect the interests of 
the people in various ways, then the mere fact that it is flo consolidating 
(law ought not to deter us from giving such consideration to it 8.8 it ~ 
. serVes. . 

There is one more reaSOIl, Sir, which I would ijke to urge in onn ~o l 

· ~  t.bis motion. This Act has been passed in the year 1878. Subse-
quent Acts have been passed later on to amend it. But for 80 many years 
it. has praotica.lly remained there on the Statute-book unaltered, and the 
.Act has been wOl'king for a very long time like that. It is now coming 
~  in this compact form of a consolidating Bill before us for consideration. 
I think, Sir, it is the proper time for this .House to urge such reforms 
as they Qhoose to make in the ex.isting Act with a view to bringing it into 
iine with the req.uirements of the .people. Beca.use. if that is not done 
DOW .and if it be left to a private Bill I do not· think any changes are pos-
· sible. I think it is not necessary for me to tell the Honourable MemberB 
· of tNs House howd.ifficult it would be to get a.nyreform carried out .. if 
the question be overlooked now. 'I'h'st is another reason why I wish tha.t 
this 13ill should be referred to Select Committee. If we look at the vari-
ous n l ~~ underlying this Act we find that those principles are entirely 
out of conformity wit.h the requirements of the da.y. This Act is l:a.sed 
upon certain ideas which no longer hold good at the present time. The 
flamework of this Act will show that. an attempt wa.s made to vest the 
F·orest. Officer with as much power a.s it wa.s pOSEible 
'lUld to limit the powers of the courts or even of the 
RfOvcnue Officers to a great degree. That is the bSll,ic principle run-
ning through the wholA of this Act. In fact, this Act and the subsequent 
tJ.lOcndments mnde t.o this. Act mark (]. triumph of the forest experts over 
the Revenue Oflk',ers who.here carrying on a stnlggle ~o Rflfegunrd /,he 
iintElt'estoll . of the people against, the encYOa.chnient of the FO!'eRi; ~ ll

ment. That is the position under this Aot. 'rhe fundamental idea IS not 
unyrespect, for the rights which were in existence fromt.im('s immemorial 
,iond which thE), people have been in enjoyment for genemf4ioDs together, but 
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tc-see how it would be possible for the Forest Department to claim BuCh 
land... or privi:leges as they think proper to·· be inclUded or enjoyed ~ b n 

the houndarics of the forest and to mucuse of the Indian forests wit.h a. 
view to exploit ihem for the sake of larger and larger revenues. It ia in that 
8P:rit that the law was framed and rules also were made under the Act. 
That is a matter about which there is a good dew of heart-burning and 
grievanoe. I believe that it cannot be denied by anybody.-even the Ad· 
DJinistration Reports of every province will amply &how-that. there bas 
been serious complaint OIl behalf of the people on this matter. The 
authors of the official reports have very often mentionedtbose complaints. 
As the matter has now come before the Rouse it is up to this Bouse to 
see whether the framework of this law cannot bcso amended 88 to create a 
reasonable hope for the redress of those grievances and to leave a certJ8in 
margin for the people to get their grievances redressed; 8S weH as Rt the 
SRme time. to take precautions that no material harm is done to the 01 jecta. 
whit-h the Forest Department has in view and with which it is carryjng 
on its work. Whether a sort of compromise, BODle reconciliation, between 
the interests of the people and the interests of the Forest Department 
could be brought about or not it ~  up to this House to find out Bnd I 
believe that it can be done only by taking this Bill to a Select Committee 
and oonaidering there the various amendmentR in the light of the iegiti-
mate pievances of the people and examining these provisionB with a view 
to BlVlDg proper relief to the peOple. Government are Dot going to lose 
anything by accepting a. motion of this nature. The reason iB this. This 
Bill js after all no n~ more than all the other laws which are now in oper-
ation put together. That being the position Govemment are not going to 
Itlle anything. But at the same time, if the measure is sent to a ~l  

Committee, the Govemment will be giv.ing a very good oppol't;unity to the 
l'f'prpsentative8 of the people to put forward thef10case and to make sug-
gE'f'tioos for finding out whether a reasonable comp1'Omise bet,,"een' 
Lie interests of the Forest Department . and the intel'E'sta 
of Ule o l ~ whicliare adve ... ely affected cannot be made. There j" no 
huon why the Government should be reluctant to give such an opportu-. 
nity by acoepting the motion which h88 been moved by my friend Mr. C. 
LUrWawamy Aiyangar. What would lit mean? I know it will be \'llfRoir 
to propose all the amendments of which I have given notioe ADd ask the 
HonnuraMe Members to conaider them on the floor of the House. It 
'Would be un ~r on my part to do so. I Ree that position. But at 
the ,arne time if, 8a my Honourable friend MI'. DuraiBW8tny Aiyangal' has 
mentioned, the BiHmakes it neceBsary for so many amendmenta to crop 
up it ia because there aTe 80 many aections which according to the people 
h quire to be amended and 80 many grievanoes Ilwaiting their day of redreBs. 
WhJ should the Government, when they are trying to revise this law from 
the consolidation point of view. not 0180 think of revising it to make it more 
equitahle. more just and profitable both m the Dep8.rtment and to the 
proJ:1e? Why Bhould the Government not do it? WheM is the hBl"r'l for 
the ~o n  in doing tha.t I ca.nnot unde1'8tll.nd. u~ r on Gov-
er'Ilment Benchel.) I am sorry I have milaed what my Honourable friend' 
.aid. 

8tr PanIbotImdu 'lhakardu '(IndiAD *erohants' Chamber: Indian 
Commerce): He Baid nothing. He !did something. 

Kr .•. 8. ~ .  Already the pOllition is this. that 10 far as tne preaent 
motion to refer the Bill to a Select Committee i. cOncerned. there is 1lG" 
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material hann which will be done to the interests of the Government if it 
is. accepted .. That is one thing. Secondly, Sir, I really think that at the 
present day we are in what may be called the reform period and it is well 
known that this is already a transferred subject in certain provinces. The 
Committee of which my Honourablc friend the Honourable the Home 
Member was Chainnan has also reeommendedthis as one of the subjects 
which could be immediately transferred in every province. It . means that 
the Honourable the Rome Member also thinks that this is a matter :which 
is eminently fit for the consideration of the people as such, f and If the 
people take charge of this Department a\J.d administer the whole of this 
law, it is not likely to cause any disadvantage to the parties concerned. 
Tha.t is the position tAken by the very fact that" recommendation. to ~  ' 
effect is made in that Committee's Report. If that is so, why then, ~ 
this law is brought before the representatives of the people here, should the 
Government be reluctant to give them an opportunity to think over the 
whole matter and to place before this Bouse their. considered view? I do 
not understa.nd why the Government should he so reluctant on that point. 
If the matter were not brought before this House that would be a different 
qucstion altogether. As my Honourable friend the Home Member knows, 
I am generally opposed to the taking up in this House of any piece of 
logislation which is really a subject for the Provincial Governments under 
the Heforms to. deal. Such a. matter should not be brought forward here, 
but if it is brought, the-n I claim that ~ representatives of the people 
should have the sa.me right over that Bill as they would have if it were 
brought in the provincial Legislatures. It cannot be denied that the people 
have got Ii number of grievances about the o.peratio.n of the Forest Act. 
I do. not want. to. detail them here.  Once I begin to. throw myself into 
those details I do. not know where and when I shall end. I will leave 
that qupstion aside for the present. I only want this House to. accept the 
general fAct that the present administration o.f the Forest DepArtment. in 
certain n ~  has hecome prac,tieally harassing. That is the positio.n, 
Rnd the intensity of the grievance is such that it led to. di"turbances in 
cortain parts IUld ~ matter must be known to the o.fficial Members. In 
my own pro.vince it happened in 1918 and 1917. So I mention the fact 
with emphasis tha.t people are dis8at.isfied there and still those grievances reo 
main lmredreRsed. When we actua.lly know that a partiCUlar Statute h&l'l 
gh'en riRe to intense dissatisfaction amongst the people then it is proper 
that, when the Government comes for the revisio.n of that Statute for any 
purpORe, that. disRRtiRfaction also should he taken into consideration. They 
should COl-Rider the popular aspect and co.ncede to the wishes of the people 
so that their grievances are minimised 8R far as possible. I believe that 
m:v learned frienn Sir Hari Singh Gour, who comes from the same province· 
Il.R T do., (Henr, hear) as well as the Honourable the Home nb~r and 
the offirinl Members wi1l10ok at it, from that poi.nt o.f view. Most bfthem 
are oominiRt,rators in the districts. I believe ·that some of them at least 
hl\ve got experience as District Officers and t 8m sure they know that 
there Rre gennine grif'vances of the people in Tegard to forest a.dministra-
tion: I hope they will also take a. Aympatheticview of the motion whioh 
is placed before this HouRe. I do not want to speak at. lellgth Itnd. I do 
not want t,o detain t,he Rouseeanyfurther. I BUpport the amE'ndment. 

'!'he lJoDourable Sir Alexander .Qdd1mu': . Sir, I do. beg of the House 
to be cautious hi this matter_ I am I'<idressing a few woMs totbe H~u  
because r W88 PrMident of the Statute La.w Revision Committee ",nd I 
ratlier ~ n  ~  Dr.' ~ ~a myself did iOm •. of the work on this· Bill . . . . . 
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before I left that post. If the House takes the view that whenever a con· 
solidation Bill is brought before us the whole of the substance is open to 
discupion, then it is quite clear that a consolidation Bill ca.n never be 
brought before this House. My Honourable friend Mr. Aney and his 
supporter sutler from the delusion which was 80 common in the House of 
Commons and which ha.s been repreBSed with difficulty by the Bpeaker of 
that House.. It is that whenever a consolidation Bill is brought up every 
Member of Parliament who has (iOt a grievance against any clause in the 
Act is enabled to bring it forward. That has done more harm to t.he OOUl'Be 
of legal. refonn than anythiag I know of. It prevebted for many years the 
consolidation of the company law. I think that this House very wisely hu 
taken the line quite definitely that on a consolidation Bill motions regarding 
substance cannot be made. We saw the Assembly do that on a very im. 
portant Bill which I was oonnected with also. the Merchant Shipping law. 
n the House had not taken that sensiblepnint of view, it i8 quite impossi. 
ble for any consolidation to have been done at all.· It did take that view 
and I think afterwards the Government were enabled very largely from the 
fact that the law WQfl thus brought up to da.te to bring in an amending 
Bill. I think that the Honourable Member in charge of the Department will 
agree tha.t that consolidll.Hon Bill ena.bl"d future reform. That ill a point 
of great importance. This Bill in its Preamble eta.tes quite olearly that 
it is a Bill to consolida.te the law on the subject. 

My Honoura.blc friend took two lines. As regards the first line, he 
said tha.t it was not a consolidation Bill, but a.pparently later on in his 
speech the truth came out &8 it will even in an affidavit, a.nd he told us the 
BiU W8.8 putting all tbe la.w together. I ought to say that I quite agree 
with him that in the debate on a consolidation Bill he is entitled to point out 
any changes in the existing law or to show that there ha.ve been any slips 
in the consolidation and if he can do that I am sure the House will be 
grateful to him. It does rather appear from his own arguments tbat he 
hae not supplied himself with an up·to-date copy of the Act. That is a 
preca.ution which the draftsman usually takes and one which a critio of 
drafting might well take. & has not observed the fact that certain 
smal] amendmentl were made by the Devolution Act of 1920. That di.&. 
poeee of two of his points. As to the third point. the question of section 
84 of the Forest Act, he 8.ppears to be under a delusion tha.t whatever this 
Houee does will a.ffect the law in Berar. This Houl!le has no power to 
affect the law in Barar, R.nd if he hu any grievance, which up. ma.tter 
of fact he has not, as regards Berar there is nothing which thil!l House oan 
do to remedy it. Moreover. seotion B4 is a section whioh allows extension 
within 12 months frmn the da.te it cornea into 'force in any particular prov-
ince.WiIl my Honourable friend ten me of any province in Britilh India in 
which this Act has not been in force more than 12 monthll" Will he name aD, province in British India" If he oannot name any province, then it 
• perfectly clear that s8ctioo B4 it spent and it is part of the duty of the 
Statute Law Revision Committee not merely to put the law together but 
to ampUtate. to cut off tllOAe dead parts of the law which are llI') lon~ r 

in faNe. Mv Honourable friendwill find that a conROlidation Bill very 
geDuaUv oontains the omission of "en.am ,O}o.U8C8 whioh are spent .. Hill 
oonteDtion..'ihat the clause is not spent haB been dispOfled of and the lUAU· 
ficatAon for itt omiisiOD is complete if it iI ndrnitted that it has been spent. 

~  1: have dispoel!id. ,:N fttr .M. I oJUt .:0£. ~  . ~.~  ~ba. . .. ~ ~ ~.n. ; 
han DOt oarried out their work properly. My Honourable fnend, "It 
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Han Singh Gour will no doubt be able. if it is necessary. to ~ .ex-
plode any difficulties that may remain. But I come to the ~ pomt, 
which I wish to bring before the House. and, if it was not !'Il IIDportan1; 
general proposition, I should not have troubled the House with a ~ . 
It is this that. if this Hou ~ insists that on a consolidation measure It can 
go int.o the substance of the law. then the Statute Law Uevision CO.m-
mittee had better dissolve and we had better abandon all hope of gomg 
on with statute law revision. I do hope that the House will not take 
that view and that they will not obstruct these Bills which are of very 
great value. We Bee th,a.t. they are of great .value because we h.ave an 
instancc of it herc. Hero IS my Honourable fnend, Mr. Aney, asking the 
House to deal with a point of law on which he has been led into an 
error from the fact that he has an unamended cop;v, whereas if you have 
a consolidated Act. you will have all your law together. It is a singular 
instance of the great advantage of consolidation. I am making no sugges-
tions againHt Mr. Aney. I myself in another ~ a  who am supposed 
to be supplied with 1\ correct copy of the Acts, have occasionally been very 
badly trapped by the fact that some small amending Bill had not been 
noted on my copy. I sympathise with my Honourable friend but his mis-
fortune should make him a strong support.er of the Bill which I hope the 
House will llOW pass without. further criticism. If the House should not 
do so and should tr'y to amend the Bill. I should be forced to oppose it on 
behalf of the Government. 

Sir lIarl Singh Gour: After the very lucid speech of the Honourable the 
Home Member to whom I feel grateful, I should like to reply categorioallj 
to the motion moved by my Honourable friend. Mr. Duraiswamy Aiyangar. 
and supported by my Honoura.ble friend. Mr. Aney. Mr. Duraiswamy 
Aiyangar says thll.t he is impelled by II. desire to do a little service to me 
by taking this Bill to the Select Committee. 'The best service Mr. 
Duraiswamy Aiyungar can do to me is to withdraw his motion. because if 
he is really sincere in serving me in the way he has professed it will proloDg 
the discussion and we shall be compelled to withdraw the Bill and leave 
the eight Acts of the Indian Legislature to do the service which they have 
been indifferently doing and would be doing for a long time to come but 
for this consolidation. Ma.y I ask Mr. Duraiswamy Aiyangar, who was a 
Member of the last Assembly, this question? Do you object to finding 
your law in one place or would you prefer to find it !lcattered over 
a dozen or more Acts? We consolidated the Indian Succession Act. 
That Act was passed !l.S long ago 8S 1865. It had been subsequently 
runendedeby no less than, 14 Acts, and as stated at the time when intro. 
ducing that Bill, we were indebted to the labours of the Honourable Sir 
Alexandor Muddiman who put. these 14 Acts together. The I'E'sult haa 
been that we now see one consolidated Indian Succession Act instead of 
having to roam over 14 Acts of the Indian Legislature to find out what 
our law of succession is. The Merchant Shipping Act is another instance 
of the same kind. Instead of going into 8 very large number of Acts for 
finding out how the law stands. the Statute Law Revision Committee have 
put into one Act all the various amending and repealing Acts and given 
tho livlng law as it obtains ip the country. Tha.t is the sole object of a 
consolidatins·statute. So far as the present Act is concerned. I have 
already pointed out in my opening speech that all that we desire is to 
ask you ~o ,read into. one Act what isoontained in 8 dHferent Acts, ana 
$t does not,. mean only 8 amendments for if you turn to the statement 01. 
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&I11endments and repea.ls you will find that thtlre are no lel:il! than ·31 
amoodments and repea.ls which modify the l ... w 88 it was ellll.cted in 1878. 
1 therefore submit that 80 far lAB the principle of COIlliOlidation is con-

cerned tbis House must give its decision whether it does not 
11'... approve of the purging of the Statute-book of s large nwnber of 

&mall Acts which modify and aul ~n  one main Statute and whefber they 
would not like to find their law within the compass of one Act instead of 
having to find it in 10, 12 and sometimes 20 different Acts of the Legisla-
t.ure. That is the 80le question. No\v, Sir, the Honourable the Home 
Member very rightly pointed out that the Statute Law Hevision Committee 
.tand. committed to the policy of sh6rtening the Indian Htutute-uook by 
purgiDg therefrom all these repealing and amending Acts for the Bake of 
convenience. It is not its duty, nor, indeed, a8 now constituted, would 
it be itB legitimate function to revise or amend the Indian Statutes, and 
I therefore submit that if this House iB of the sarne view ns myself, that 
we should purge the Indian Statute-book of this large number of confusing 
amendments and repeals, then I submit this measure must be passed and 
the motion of the Honourable Mr. Duraiswamy Aiyangar resisted. 
Now Mr. Aney has taken a different line of attRck. 1 am perfectly 

certain when my Honourable friend he8l'& me he will find, I thiuk, that 
he has been under ~o  misapprehension of the facts. He says that this 
Bill does revise and amend the existing Jaw. He refers to section 84. 
Now, Sir, what is the meaning of section 841 Many Acts of the Indian 
Legi8lature contain (!ertain transitory provisions and this Act contained one 
Buch provieion that within 12 months certain enquiries shQuld be made. 
The Honourable Mr. Aney i. perfeotly aware of that fact, but he say. 
in Berar the Act was only extended in 1911. To that I have two answers 
tQ give. The ActwQS never extended by the force of the Indian LegiBlature. 
It was done by a notification in the Foreign Department. Honourable 
)(embers will remember that Berar is technically not a part of British India 
Inld whatever British laws are ~n  to Berar are extended by force tf 
notification in the Foreign Department of the Government of India. Con-
sequently, so far as section 84 is concerned it haa no operation .. IUch 
in Berar. But I go further and say that even if Berar were 1\ Pl'lrt of 
~  India the Forest Act, according to Mr. Aney, W88 extended to 
Berar in 1911. Consequently within one year of that date section 84 
became.pent. Now if, on the other hand-and that is a question I put to 
Mr. Aney-supp08ing the Statute Law Reyision Committee had re-enacted 
section 84. Look at the absurdity it would lead u8 into. It wbuld start 
a fresh enquiry into a right which should ha'Ve been made and completed 
as far back 88 1879. within 12 month. of the first ~n l  of the Indian 
Forest Act, and it would unsettle title, which have been hmbed and settled. 
u far bnck 8R 1879. Could any Legi.lature tolerate " pOIition t'tf thill 
character? Tbat would he the effect o r r n~ "ection 84 of the old 
Act of 1878 into the ennctment which ;11 under reference here. Tha.t ill 
the reductio ad flfJ8U1dum to which the r'e-cnactment of Aection 84 of the 
'orest Act of 1878 would lead. 

Thea he referred to section 81. The JJ.,nourable the Jtome Member 
lta •.• lteadypointed out that in. the old ~n of 1818 the power was 
.,"ted -in the Govemor Genel'f\l in C,ouncil but with thfl advent of the 
Befortnlthe Devolution Rulet altered thOle powers conferring them on. the 
~al Gotel'llment,and the amending Act of 1920 tralllferred these powers 
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to the Local Government. Consequently when the ooneolidatingdrafts-
m8Jl was presented with the existing ~a  the power of the Governor Genera. 
had ceased to exist. and oeased to exist for a. long number of years. 
'!'hen he referred to section 42. Now, Sir, he said you have made a 

very serious inroad on the powers of the civil court. Now Honourable 
Members may rest content that if there had been any inroad at 811, u~  

less a serious inroad, I certainly would not have been here to ask thlS 
House to support my· motion. When I read section 42 of the Indian 
l"orest Act and 1 have the copy which Mr. Aney has used in supporting his 
argument, where is the power of the court? 'l'he old section says: •. The 
Local Government may by such rules prescribe penalties." This Mr. Aney 
reads to mean that under the old Act the penalties are to be prescribed by 
the Cl"mrt. 

JIr. II. S. Alley: .1 am very sorry to interrupt but I was reading the 
second paragraph. 
Sir Kart SiDIh Gaur: Now, so far as the first paragraph of section 42 

is concerned the penalties are not to be prescribed by the Court at all. 
My Honourable friend has drawn my attenti<m to paragraph 2. I shall 
not omit toO answer him. I am dealing with paragraph 1 first. So far, 
therefore, as the first paragraph is concerned, it is definitive of the authority 
which can prescribe the penalties; and paragraph 2 of section 42, which, 
with due respect to Mr. Aney, he has misread, simply lays down the 
quantwn 6f penalty. '.Fhe penalising authority is mentioned 'in the first 
clause; the quantum of penalty is given in the second clause and that is 
reproduced in the corresponding section of the present Bill. There haa not 
been deviation by one hair's breadth from the principle of the old section 
42 of the Indian Forest Act; and if my nonourable friend will do me the 
honour of reading the section once more and comparing it with the corres-
Jlonding Ifflction of the Bill he will. I think, find that be was somehow or 
tJther misled into making those observations. 
JIr. K. S. hey: I was misled by the Mover's speech in the Council of 

State. 
Sir Kart 8lngh Gour: My Honourable friend says that his mistake was 

due to the mistake of another Member in another place. Well, Sir, I am 
not here concerned with that question; I am glad that my Honvurable 
friend now finds that he has made a mistake .. 
Now comes the last point-that is the policy of oonsolidation. My 

Honourable friend has made a perfervid and passionate appeal to this 
House that the forest rights must be reinstated, the whole question reo 
agitated and a Select Committee must go into the whole question. Sir, 
the Honourable the Home Member has pointed out that if you were to 
re-enl\Ct and put into it such amendments as you wish to suggest and bring 
your Statute up to date, not only as to the wording of y6ur Sta.tute but 
also 6S to its  subject matter, consolidatir;n will become a practical impossi-
bility. Is it consistent with the underlying principle of oonsolidlLtion that 
a Statute should be looked into for the sake of its merit.s and improved 
upon and amended wherever necessary? That, as the Honourable the 
Home Member ·has pointed otit, is a different question alkgether and I 
submit, Sir. we are not concerned with that question at present. The 
Honourable the Home Member has pointed out that if this House gives 
sanction to the revision of the ~  upon its merits he will be constrained and 
I shall be constrained to withdraw the Bill. And what will be the reault? 
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The result will be &8 you were in) 1878, supplemented, and ameDdeel by 

the various Acts that have been passed from that date down to 19i1.· It 
will keep your confusion in the state in which it has been on account of 
the multiplicity 0f these amending Acts. I have not the slightest doubt 
that my Honourable friends will see the wisdom of withdrawing their 
motions which will lead to no good result, and let this motion for oon-
currence with the motion of the other House go through. 
1Ir. Deputy PIul4eDt: The original queation wu: 
.. That the Bioi I to coJleolidate the Jaw relatiDg to foreata, the transit of ro ........ 

produce aDd the duty leviable on timber abd other forelt-p{OCluoe, U puMd by Ule 
CouuciJ of State, be taken into coJiliderat.iOlL" 

Since which the following amendment has been moved: 
.. That the Bill be referred to a Select Oommittee. II 

1Ir ••• S. Alley: May I point out, Sir, that !n this amendment the-
Honourable Mover is incorporating the names of ,the gentlemen mentioned 
in my motion? . 

lIr. Depu'J Pruldent: If this amendment lalla to the ground, ,our 
amendment also will fall. 
1Ir ••• S. ADey: My point is this, Sir, that in putting this amend-

ment, the Dames of Members included in my amendment were adopted 
by the M(,ver of this amendment and they may be put. 
'1'U JIoDoarablt Sir All ....... aMlmln: That oan be moved after-

wards. 

1Ir. Deputy PreIiclent: If this motion is passed, then I think we wiD. 
take the other motion. The question is that the amendment be made. 
The Assembly divided: 
(During the division Mr. Deputy Preaident vaoated the Cflair, which 

was resumed by Mr. President.) 

Abdul Lati' Saheb Farookbi, Mr. 
Abdul Matin Chaudhary, 1"'111 ... :. 
Aiyangar, Mr. C. Durainramy. 
Aney, Mr. M. S. 

AYE8-61. 

A.ritr, Mr. Yacoob C. 
Ayyangar, Mr. K. V. Ranguwami. 
Bhargava, Pandit Thakur Du. 
Bir1&. Mr. GhaDlhyam D ... 
ebaman Lall, Mr. 
Chetty, Mr. R. K. Sbanmakham. 
Chnnder, Mr. Nimal Chander. 
Da8, Mr. B. 
DaII, Pandit NiJakantba. 
Dutt, Mr. Amar Nath. 
Dutta. Mr. Sri.h Chandra. 
OhRzRnrnr Ali Khan, Baja. 
Oulah nl ~  Aardar. 
Haji, Mr. A,m,hhai Nelftcbaocl. 
hmail Khan, Mr. 
Tven2ar, Mr. A. Rangaawaml. 
.1nyskar, Mr. M. R. 
Jo¢ah. Mr. Varabagirl Venkata. 
Jothl, Mr. N. M. 
!tufar Singh. Rrord ..... 
KI!Tkar, Mr. N. C. 
'K!dwal, Mr. RAft Ahmad. 
KoazA, Pandit Hirdar Hath. 

Mebta, Mr. Jamnadu X 
Mill'a, Mr. Dwarka Pruad. 
Moonje, Dr. B. S. 
Mukhtar Singh, Mr. 
Murtau Saheb BaUdar, Kaatri 
Sa ·d. 

Naidu,'r(;. B. P. 
Natique. Maulvi A. H 
Nehru, Pandit MotUal. 
Neogy, Mr. K. O. 
PrakuaDl, Mr. T. 
PUllhot&mdu Thalrurdu ... Sir. 
Rang Behari Lal. t.la. 
Rao, Mr. O. Sarvotham. 
Roy, Mr. Bhabendra Ob8lldn. 
Roy, Rai Bahadur Tarit DbQHD. 
Barda, Rai Sahib Harbilal, 
Sarfaraz H ~ aln K1Iu, n.a 

DahAdar. 
Singb, Mr. Gaya Pruad . 
~  Mr. Naraytn Pr ..... 
R'ngh. Mr. Ram Narayan. 
Sinha, Kamar Ganganand. 
Sinba. Mr . .Amblka Pl'uad. 
YUluf Imam, Mr. 
ZlllfIqar Ali Khan, Naw.b. Slr. 
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NOE8-46. 

A.bdul Aziz, KhaD Bahadur Miloll. 
Abdul Qaiyum, Naw.ab air Sahibzada. 
Acharya, Mr. M. K. 
Ahmed, Mr. K. 
Akram HUSlain Bahadur. Prince 

A. M. M. ' 
All :IIOD, Mr. ]1'. W. 
Aahrafuddin Ahmad, Khan Bahadur 
Nawabzada Sayid. 

Ayangar, Mr. V. K. Aravamudha. 
Ayyangar, Rao nahadur Naraaimha 
Gopalaswami. 
Dhore. Mr. J. W. 
Coatman, Mr. J. 
Cocke, Mr. H. G. 
Dalal, Sir Bomflllji. 
Donovan. Mr. J. T. 
Dunnett, Mr. J. M. 
Ohulnm Xndir Khan Dakhan, Mr. 
W. M. P. 

GhazMvi, Mr. A. H. ' 
Gidney, Lieut.-Colonel H. A. J. 
Gour, Sir Hari Singh. 
Graham. Mr, I •. 
Greenfield, Mr. H. O. 
HaiEh. Mr. P. D. 
Hulett, Mr. J. 

The motion was adopted. 

Howell, Mr. E. B. 
Innes, The Honourable Sir Oharles. 
Jowahir Singh, Sardar Bahadar 
Bardar. 

Kabul Singh Bahadur, Risaldar-Major 
and Honorary Oaptain. 

Keane, Mr. M. 
Khin MauDg, U. 
Lamb, Mr. W. S. 
Macphail, ~  Rev. Dr. E. M. 
Moore, Mr. Artbur. 
Maddiman, The Honourable Sir 
Alexander. 

Nasir·ud-din Ahmad, Khan Bahadur. 
Paddison. Sir George. 
Parsons, Mr. A.  A. L. 
Rajah, Rao Bahadur M. C. 
BaJan Baknsh Shah, Khan Bahadur 
Makhdum Syed. 

Rov. Sir Ganen. 
Ruthnaawamy. Mr. M. 
Singh, Rai Bahadnr S. N. 
Sykes, Mr. E. F. 
Tonklnson. Mr. H. 
Willson, Sir Walter. 
Yakub, Malllv! Muhammad. 
Young, Mr. G. 1rt 

Kr. O. DurailW&1D.f ~ a.r  Sir, I move thnt the Select Commit-
tee do consist of Mr. Jamnadas Mehta, Mr. Sesha Ayyangar, Mr. Durai-
swamy Aiyangar. Mr. K. C. Neogy. Dr. Moonje, Mr. Mukht-ar Singh. 
Mr, Jinnah, Mr. G. Sal'Votham Rao, the Revd. Dr. Macphail, Mr. 
Vidya. Saga.r Pandya, the Honourable the Home Member 

'!'he Honourable Sir AlIDD4er .Jluddlmp: I decline to serve on the 
(\>mmittee. 

IIr. President: The Honourable Member has not got, the consent of 
the Home Member. (An Honourable Member: .. Drop him. ") 

Mr. O.4)1U'&lIwam,. A1fancar: Then I leave him, Sir; Mr. Greenfield, 
and Mr. M. S. Aney. 

IIr. A.. BaDgaswami Iyengar (Tanjore cum Trichinopoly: Non-Mu-
hammadan Rural): May I move, Sir, that the name of Mr. Ram Nara-
Ylln Singh be ub ~u  for the name of the Honourable the Rome 
Member? 

The mot/ion was adopted. 

Mr. Pnlldent: The questioQl is: 

.. That .th. Select Committee do O/Jnsist, of Mr. J&mnadas Mehta, Mr. M. s, ~ a 
Ayyanllllr, Mr. C. Dur"iswamy Aiyr,lIiar. Mr. K. C. Neogy, Dr. Moonje, .Mr. M'Vid ar 
Singh, Mr. M. , •• Jipn!,h, Mr. O. ~r o ll.  RIPoO, the. Revd. Dr. Macphall, Mr. ya 
Sagar Pandya Mr.' Greenfield, Mr. Ram Narayan Smgb and Mr .. M .. ~ Auy., and 
that the number of members whOle preeence •  •  • 
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SIr Walter WDlIoD (Assooiated Che.mbera of Commerce: Nominated 
Non-Official): I move, Sir, that the name of Mr. Sky.es be Bubstituted for 
th,.t of Dr. Macphail who will not at that time be.. Member of the 
Anembly. 

Jrr. Jtrui4tD\: The question is: 

"That the name of Mr. 8ykee be IUbatituted for that of Dr. Macphail." 

The motion W88 adopted. 

AD BoDourable Kpber: I move, Sir, that the name of Dr. Gour be 
added to the list. ' 
Jrr. PreIl4eDt: The' question is: 

.. That the name of Dr. Gour be added to the liat." 

The motion was adopted. 

IIr JIari 8iqh Go1Ir: Sir, I have been told by my friends tbat the 
c bject of tbis motion is merely to examine the Bill 88 regards consolida-
tion. I therefore wish to move, Sir. that the following clause bellklded. 

JIr. Jlnlt4eu\: Order, order. This is merely ,. motion to approve 
the names of the members of the Select Committee and nothing else. 

The question is: 

.. That the Select Committee do l'Oliaist of Mr. .Tamnadaa M. Mehta, Mr. M. S. 
8aha Anangar, Mr. 0. Durailwamy Aiyabpr, Mr. Jt. C. NealY, Dr. Moonje, 
Mr. Mukhtar Singh, Mr. M. A. Jinllah, Mr. G. Sarvotbam Bao, Mr. Syke., Mr. Vidya 
Sagar Pandya, Mr. Greenfield, Mr. M. S. Aney, Sir Bari Singh Gour and Mr. Ram 
NllI'avan Singh, and that the number of memben WhOH presence sball be necell8&l'Y to 
ooDltlt.ute am_in, ahAll be 7." . 

Sir Bart I. CJoar: Mil)' I beg to point out, Sir, 
JIr. Jtrtl1&au\: Order, order. 

SIr IIar1 liDp &our: There WQS a defect in this. and I want to point 
uut ..... 

(Mr. President again repeated the question.) 

'J'he Assembly divided: 

AYE8-37. 

Abdul Latif 8ah.b Farookhi, Mr. 
Aiyangar, Mr. C. Duraiawamy. 
Aney, Hr. if. S. 
Ayyan,ar, Mr. K. V. Ranguwami. 
Bhargava. Pandit Thakur Da •. 
Birla, Mr. an~ .  D ... 
Chaman Lan, Mr. 
Ohetty, Mr. R. ]t. 8hanmukham. 
Du, Mr. B. 
D .. , Pandit NUalumtha. 
Tlutt. Mr. Amar Nath. 
Dutta, Mr. Srhlb Ottandra. 
GuJab n~  Bardar. 
Haji, Mr. Sarabhai ~ an . 
Iyengar, Mr. A. Ranguwamt. 
Jayakar, Mr. M. R. 
ZOfffah. Mr. Varabapri "en ..... 
.Joebi, Mr. N. H. 
Xartar 8ingh. 8arc1a>. 
~. )Sr. N. a 

Kidwa!. Mr. Rofl Ahmao. 
Kunuu, Pandit. Hirdav .Nath. 
Lahiri Chaudhury, Mr. DhireDba 
Kanta. 

Mehta, Mr. Jamnadu M. 
Millra,. Mr. Dwarka Pra_ad. ' 
Moonje. Dr. B. 8. 
Mukhtar Singh, Mr. 
MUrtU7.B ab~b BBhadur, Mautvj· 

Sayvid. 
Vaidu, Mr. n. p. 
N'oolO', 1\1.. 1(. O. 
Purshotamdaa Thakurda., Sir. 
~n  Dehari Lal. Lala. 
Rao, Mr. G. 8IU'Voth&m. 
'R4'lv. Mr. Dhabendra ChandN. 
BArda, Rai Sahlh ''''thila •. 
8:"11:11. Mr. Ram Narayan. 
Sinha, Kumar OanPJ\_ 



NOB8-84. 
AbdUl Matm Chaudhary. Kaal'Yi. 
Abdul QaiJUlD, N awab Sir Babibsada. 
Acbar7a, Mr. K ][. 
Ahmed, Mr. K. 
AJuam Huum Babadar, PriDoe 

.A.KK 
.ArU!, Mr. Yaooob C. 
Cocke, Mr. H. G. 
Ghaunfar Ali Khan, BId .. 
Ghulam Xadir Khan DUban, Irfr. 

W. M. P. 
GhunaYi, Mr. A. H. 
GidJtey, Lieut.-Colonel H. A. J. 
IImail Khan, Mr. 

The motion was adopted. 

Jowahir Singh, Bardar Bahadur 
Bardar. 

lthin Kaung, U. 
Lamb, Mr. W. S. 
Macphail, The Be.d. Dr. E. M. 
Moore, Mr. Althar . 
N atique, Maulvi A. H . 
Rajan Bakhsh Shah, Khan Bahadar 

Makhdum Syed. 
Sykes, Mr. B. '8. 
Will8Oll, Sir Walter. 
Yakub, Maulvi Muhammad. 
Yusuf Imam, Mr. 
Zulfiqar Ali BluUl, Na .... ab Sir. 

Mr. President: I may inform the HoU8tl tha.t this Bill which has 
just. been referred to a. Select Committee is a consolidating Bill and 
therefore its soope is very limited. It will be the duty of the Ch"irman 
.')f the Committee, under the oircumstanoes, to Bee that the Committee 
restriots itself w the soope and does not travel outside it. Amendments 
of substanoe cannot be made in the Bill. 

The House stands adjourned till Monday morning at eleven o'olock. 
On that' day the first business on the agenda will be the consideration 
of a.m.endmenta that the other House might ma.ke in the Finance Bill, 
if any;' ,and then the remaining items of to-day's agenda will be taken 
up.' 

The Assembly then adjourned till Eleven of the Clock on Monday, 
th. : Qath ,MarCh, 1927 • 

• 

rsr: "r ltD' 
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